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For the applic-3nt. 

for the RespondentS 

106.96, 	iir O.Sarma for th cpplicent. 
m uo for the respondents 

• 	 tL 

• .• ,a 
	

issue notice on the responden- 

tS to shou cause as to tehy this 

application should not bo admitted 

Ij 01A 4002%8r. 	 and relief sought allod. Rotur. 

I- 	
ab tiithin 3. taonth, 

1st on 9.996 for rh= cause 

and consideration of admission. 

Pondortcy of this application 

shall not bo a bar for the respon-
dents 	appoint the applicant 
pursuant to the roconmondation 

Zo.RRB/G/CcE/l55/l02/Pt.I dated 
.11.95 of tbo RailTay flccruitmen 

Soard, Grsahati Anriexuro A-VT if 

he -bp Eound au.ttablo for such 

oppointmnt in all respects. 

I 

I f-C 

1,24 

/ 

/ 
/ 

/ 
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9.9.96 	Learned counsel Mr. G.Sarm for the applicant. 	" 

Leave note of Mr. B.K.Sharma. 

Notices have been served o)resporents No. 

- 2,3 and 4. No show cause has been aiA?tted. 

• 	 Beard 	G.San for admission. Perused the 

contents of the application and the reliefs sought. 

App1ica€ion is admitted. Written statement within six 

Iver, vacation from 21.10.96 to 8.11.96. 

List for written statement and furthe orders 

on 11011.1996. 

Beard Mr. G.Sarma for Interim order. Interim 
order dated 7.8.96 shall continue. 

O.A. No. 	2_ of 1996 

I 

so 	0 
 0; 

Meuber 

pg 

ti.tt010r 
the applicant. None or 

Uritt otatOicflt hao not bcE 
reoPOndt 

 

aub1itted, L1iSt tar written stat(flt and 

u.rtbCr order on 2211"96 0 
I 

Lin 

- 

. 	 . 	

• 

22*l9G 

&LR' 

- 	- 	, 

-. 

Learn&t ccmt3e4 flr.a,rna for the 

applicant. Lve note of  iliay coirre1 

Mr.B.K.3haru upto 30-1196. Uritten Btate- 

,- zcnt has not bcncubitted. 

I4ot for urttcn ottcit aU further 

order on 2012-'96. 

im 

I .  ~ : 	--__- 



o.A.No.I?5Q/96 

Ole JL 

20-1 296 Mr.G.Sarma for the applicant. 

Writtón statement has not been 
submitted. Mr.S.arma for Mt.B.. 

Shaa submits that the written state-
ment is almost ready and seeks for 

short adjournment, 

List for written statement and 

further orders on 6-1-97. 

Mëthber 

6.1.97 	 Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

/ 

cXt 	
••'- 

this is a matter of appointment and requires 

early hearing and disposal. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit writtrL 

statement if considered necessary. 

Send copy of the order to the 

respondents. 

&Th 
Member 

Mr B.K.Sharmat  learned counsel for 

the respondents has got personal diUi-

culty. Mr G.Sarma,learned counsel 

appear.tng for applicant also needs some 

time to take further steps in the case. 

Accordingly we adjourn the case till 
7.2.97. 

Vice-Chairman 

I 

72 

hcTOth- &6c 
C'q; 
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O.A.No. 152/96 
Ak 

10.2.97 	Let this case be listed on 6.3.97 for hearing. 

Me , 	 Virma 
nkm 

7—f> 
	

6.3.97 	Let this case be listed on 20.3.1997 for 

hearing. 

Amber  

(iC/tA' 	
,5j4-tL) 

/ 	 ez 

Vice-Chairman 

fèic L4J-j ~ JL%-A 

5V4' j1&L€. 

) 7/•C 	

a U 

t3 	cJ -'  

A) 

20.3.97 	We have heard Mr B.K.Sharma,learned 

counsel appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

short adjournmenti which Mr G.Sarma has no 

objection. Accordingly, for the ends of justice 

we allow one week time for further hearing. 

List on 31.3.1997 for hearing. 

L Member Vice-Chairman 

5 	31.3.97 

c 

Member 

trd 

At the request of Mr. B.K.Sharma, 

learned Railway Counsel hearing is adjounred to 

7.4.1997. 

List on 7.4.97 for hearing. 

9  — Vice-41—r—ma'n 



Ic 
• 	 O.A.NO.152/96 	—" 

7.4.97 	
Mr S. Sarma, on behalf of Mr 

Sharma, who is incharge of this case, prays 

adjournment on the ground that Mr B.K. Sh 
- 	

is unable to attend court for his personal rea 
) 	

Mr G. Sarma, learned counsel for the applic 
2 	

vehemently opposed the prayer. It is infor 

that there are other counsel also. Mr B.K. Sh 

is incharge of the case. Considering 	
: 

- 	

we allow adjournment to 16.4.97. 

MeThber 	
Vice-Chajrr 

nkrn 

16.4.97 	 Let the case be listed on 28.4.1997 
• 	 for hearing. 

Ltxq 
-Q.-(6 	 • 	Member 	 Vice-Chairman 

	

_ 	po2J 
Ifl 	

trd 

'1J 

OL 
28.4.97 	 Let this case be listed Lor bearin... 1- 'Ti 	• on 9.6.97.. 

Any aPPOintment made shall be subjem  

	

• 	
• • 
	 to the result of the case. 

H 	 • 

• ' 7 tJ o 	•• 	 • 	 Vice.sChairman 

& 2J-• • — K- 	Pg. 

LcrvJ j,t7& 

L 



15.7-97 	We have beard. 4r..K.Shaa, 

learned Railway counsel at some length. 

Thereafter Kxe5harma submjts that he is 

unable to proceed with th hearing of 

the case as certifl records will have 

to be produced.a and he prays for time. 

Two weeks time allowed to which the 

kearned counsel for the applicant do 

not have any objection. 

List on 3O7-97 for hearing. 

9L 

	

Manber 	 vice-Chairman 

30.7.97 	 Mr. 	S.Sarma 	on behalf 	of 	Mr. 

B.K.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned till 21.8.97. 

H 
Me 	 Vice-Chairman 

• 	 - 	 - 	

41 	 - 

•- 	

•:•• - 	 •: 	 •• 	 -:) 	

\ 	
* 

I 	'- 	-- 
learned counsel 

	

21.8.97 	Mr G. Sarma, 	
for the 

applicant is present. The learned Railway 

Counsel prays for some time to produce the 

records. 

The case is adjourned till 8.9.97 for 

hearing. On that day all counsel shall remain 

present, or else the case will be heard ex 

parte. 

Ment r 	
ViceCha1rman, 

nkm 



O.k. 152/96 

13.11-97 	Arguments of both the counsel1 

are heard and concluded. Order 

reserved. 

Meither 	 'Vice_chairina 

8 • 1.98 

 

COwon order delivered In open 
Court • (ept in separate sheets • Copy+  
of the order shall be kept in each casi  

• 	 ApplIcation is a11o'zed. No costs. 

14Esther 	 Vjce_chajr 

I 
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GUWAHATJI 

r Date
of order .. 'h1s, the 8th Day of Jarjuary, 1998. .,4.i 

	

,JUSTCE SHRI D.N.BARU. VICtHt 	t 

SERI G.L.SANGLYINE, ADMINXSTRMIV MBER 

2.42/96 	 . 

1. Sri B0i.Daimary 	I ••• 	
•'• Applicant 

'. 	.. 	- 	 .- 	.. 	 .. 	.... 	. 	. 	.. ' 	k 	 ' 	
• ' 	 •. 

. 	 • 	 •., S  • •: 	 Orse .. 	. 	...; 	• ..-':gespon 

	

dents 	• 	-••- 	. •: 	-..::•: 
- 

2Y'OA. 143/96 
148.Nirmali Das 	••• 	•,, Applicant 

._vs_ 

	

J.o.I & 0r8. 	 ... 	S..  RespOfleflt 
••,' 

3. O.. 144/96 	 ..,. 	..1 

\ 

sari S,Goswaxni 	 Applicant 

-Vs-  

	

LorA.. 	 I.. 	..: RespOUdeflt,. 
• 	 . 	

:•\ 	 • 	 • .: 	 . 	 •• 	 ••-•.•'•.. 	 .. 	 •.E •• 	•• 	• 	• 	•. 	• 	• 	•. 	
t 

	

j45/96 	. 

	

Kthpal-a e}a 	... 	..Applicant 	-' 

V 	
, L

jfl 

	

U.00I & Ors. 	 ... 	• . RespondtS 

	

5. 0.A. 146/96 	 - ... 
4- 

S1ri P.J.Das 	 V. 
ApP1caflt. 

	

4- 	-1 

	

u.O.X & Ors. 	 I .. 	2ondent8 

147/96 

ShrjP.K.ar)car 	... 	... Applicant 

• . • 	U.0.I& Ors. 	
... 	

... RespoideS 	• 	 • 

7. o.A. 148/96 

• 	- Shri T.K.Das 	. ... •- ... Applicant

e 	

- 	 • • 

• 	 ;. 	• 	• 	•-.,••••.••.• 	....• 	 • 	•.• 

U.O.I& Ors. 	 ... 	
... zBpOndeflt 

8: OA.fO.1!49i96 	 I  

Shri SI.Kuthar 	 • 	• .. Applicant 

• 	• 	. 	 • 	•.•• ....i•. 	 -.•. 	• 	 • 	:, 

U.O.I& Of. 	 ..• ... áespondenta 

9. 04A. 150/96 

Shri M.Ghose  

-Vs- 
• . 	• 	• 	U.0.I &.Ors,.. 	 •.•. 	•....Repofldeflt8 	• 	.. 	• 

• 	 • 

contd/- 

• 
• • 	• 	. 	•. 

11 
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A t 	

c 	1o, dA. 151/96 	 s( r' 	*k 	, 	 ShrjrP..Ka)çtj 	... - 	1! -Va.- 	 S 	
: 4 	1ci:r 	 U.o.I 	Ors. 	 ... 	... 	jxden's. 

: 	• 	 ' 	. 	. 
; 	 2/96 NMI 

Shri D. ChoucThury 	. • . 	. . . App1färit 

13.0.1 & Org. 	 .•• 	,•• Respondents. 
I II 	 ' 

	

153/96 	 S.. 	 ••• 

Shri. S.K.Rai. 	 S.. 	 ,s• Applicant 
.'.  

•f 	
u.o.I.& Ors, 	 ••• 	. ' 	,•, Reohd±ts, 

13. O.A.155/96 	 . 	 . 

L 	 Shri B.C.Boro 	... 	I..  Applicant. 
_ • -vs-  

- 	
U.o.I & Ors. 	 •,• :..,.Resp ndent s . . 

f 	 14. O.Z. 193/96 
••: 

 
Shri.. RupakChakraborty . . . 	. . • Applicat 

U.o..I £ Ors. 	 ..• .. Rp9ndents. 
..1 	 '... 	 ,:. 

I 	 Smt.A.1vj 	 .,. 	... Applicant 

U.O.I & Ors. 	 ... 	.:Rspondets 

By Advocate Mr.G.Sarrna Ifor all the petitioners. 

• 	•.By. MVocateMr.B.K.Shar 	for ali.the respondents, 

G.L.SANGLYINE, ADMINISTRATrVE MBER, 

The above 15(fifteen) Original Applications are 

disposed of by. this Common order as they involve the same 

issue s  facts and grounds. 

I 	
contd/-. 

: 



 

-3- 

2. 	The Railway Recruitment Board, Guwahati issued 

the Employment Notice No.1/95 dated 26-4-1995 for the 

pirpose of appointment in various posts under the North 

East Prontier Railway. In thLw-Original applications WO 

are concerned with CATE0RY No.7 $ STENOGRAPk-ER z(English) 

in the scale of pay of k. 1200-2040/- mentioned in the 

Employment Notice. Pur8uant to the said Notice we have the 

following results - 

"Date of Written Test * 27-9-95 
Date of Speed Test 	: 04-11-95 (for 80 w,p.m.) 
Date of Speed Test 	: 05-11-95 (for 60 w.p.m.) 
Date of Viva Voce Testi 08-11-95 
Date of panel 
approve3 	 09-11-95 

The selection Board held the viva voce test on 
8-11-95 for the recruitment of Jr.stenographer (Lug) 
under Employment Notice No.1/95 Cat No.7 in scale 

• it&, ,  1200-2040/- and has found 16(UR -10,SC-2,8T2. 
• 	 OBC-2) candidates suitable for the said post and their 

names are recommended to GM/P/N.P.RailWay/MaligaOfl 
in ORDER OF MERIT. 

AGXINST U.R.VACAC 

SN 	Roll No. 	 Name of Candidate 

30 	810704 	 Anjali Dcvi 

2. 	810786 	 Asia Cha)cxaborty 

3, 	810798 	 Mrityunjoy 	Ghosb 

49 	810018 	 Debasish Choudhury 
50 	830589 	 Rupak Chakraborty 

810777 	 Pradip Kr.Sarkar 
810761 	 Nirna1i DaB 

Be 	810767 	 Kamala Deka 
90 	610794 	 Pabitra Kr.Xakatl 
10. 	810759 	 Satyanarayan Goawami 

AGINST s.C.VACANCX 

820123 	 T.Krjahna DaB 
820246 	 Sanjoy Kr.Rai 

AGAINST S4T#VACANCY 

1. 	830071 	 Bijay Ch.I3aro 
• 	

- 2. 	830108 	 Binoy Kr.Dalznary. 

AGAI NST 0. B .C. VACANCY  

840025 	 Santosh KuxnaX 
840052 	 Pankaj Jyoti Das." 

contd/- 

-- 
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.... 	 : 	• 	•: 	
.'. 	 . 	. 	; 

Further s  the app1Ønta 1orrn us in their 
1p 

	

t}tjn 	 Notice "3  

	

MI.
1 ha 	 and 

152O appare1 	 Test , 172 appeared t 	
I1 	 I ,1 	

Speed Test; 4 	wereént for ViaVoce. Ultimately , 	
TM 	 I ' 	'• 	 I 

; 	
i: candidates were aceaf&j and wereempaneled as above. 

These aCta have not been rted by thereapondents. The 
.J•-_.-. 	

. 	 .. 	 . 	 .-. 	

:; 	 • 	 '- 	 I 	 :..•- 

panel was ptibllshed on 91rJ995 ino 	iMthent of any - 	
1 •1 	

sticcessfu]. candidate was IáÔ by 	 On the J 

L Z, 

	

M otherhand 	 O-5-96  was 
I . 	

issud: on lO-6-l996 thaPl1cante prayed tothe General 

I! 	Manager. NGF.Radlway 1 	 to issue appointment letters 

at the earliest. There was no response. Consequently, 
I  

I ' 	' 	 ap1icnt submitted the Orjjnal Applications seeking 4 

direction on the rebndcnts' to appoint thcm (the applicants ? 	
ill 	 I ; 	 Notice 8u 	7 8 

	

for admjssjoi stsT on --1996. Thereupon, 	- 
4 	fr 	 iii 	•34  L$ 	_ 	, 

Respondent No.3, the1Chajman Railway Board, Gttwahati 

published hjs No.RRB/Q/4j/9 dated 5-9-1996 cárce1ling the 

panel on the groind of vari&s irregularities. As re5ult, 
4 

	

	
the applicants amended the Original. applications seeking 

amófl others quashing and setting aside of the aforesaid 

1 	 NOP.RB/G/41/9Odated 5-'9-'1996. In the neantime inthe 

absence of show cause from the respondents the Original 

Application was admitted on 99-96. 

C 	 4. 	The respondents justify the cancellation of the 
14 	

Panel as follows : 

..W4J1has already been stated thatthe 

	

Belecton in question 	 to which the 
applic4t baa staked his claim for appointment 

I 	 has already boen 
.1

cancelled in view of the 
various irrogjijaritjes found in the selection 
of Junior Stenographer in scale Rs. 1200-2O4o/ 
against Employment Notice No.1/95 dated 
26-495 conducted by I the Railway, Recruitment 
oard 1  Guwahati, which has necessiatea cance-. 

ilation ofthe entire selection are as 
follows: 

I 	
contd/- 

7. 



r 

$ 

(a) 	In the advertisement of Jr.Stenographer. 
required qualification was mentioned only 
as Matriculate without indicating anything 
about the qualification of diploma in 
shorthand and type-writting. The advertisement 
also did not stipulate production of Diploma 
certIficate. As a result • many of the candLiates 
did not submit the same although they were 
qualified both in shorthand and type-'writing 
and had diploma certificate. }{owever. the. 
Railway Recruitment Board, Guwahati. rejected 	¼ 
the candidature of many eligible candidates 
on the ground of non-'submission of diploma 
certificate, thereby deserving eligible can-' 
didates were deprived of consideration for' 
seletion. 

(b) 	Sample test checks revealed mistakes in, . 
totalling in the written paper and in com-' 
tation of marks which has resulted in empanel-' 
ment of candidates securing less marks and 
exclusion of candidate securing more marks. 

(c) 	In the recrititment process, it has been 
found that all the three stages of testing, 
the knowledge and quality of the candidats 
have been handled by a single individual. 
(Member Secretary, Railway Recruitment Board) 
instead of getting the works done by  different 
qualified persons as under :- 

(I) Setting of question paper for written 
test. 

Selection of ditation passage. 
Preparation final znarksheet inclu'. 
ding marks for viva-'voce test only 
done by MS/RRB himself without any 
signature from other two members. 
This has raised doubts of maipra'. 

• 	 ctice by MS/RRB. 

(d) 	As per Board' s extant instruction 15% of 
marks for written test and viva-voce toether 
is required to be fixed for viva-voce. But 

• in the subject selection, RRB,'Guwahati had 
• adopted 15% of the sum total of marks for 
• written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 Marks). The marks of shorthand teat(390) 
was therefore irregularly included in compu-' 
ting the marks for viva-voce test. This has 
allowed the selection authority undue £]exi-' 
bility in the final allocation of marks of 
a candidate though he might have secured less 
marks in written teat. 

(e) 	 In a number of cases it has been noted 
that marks once allotted in the shorthand 
transcription sheets have been over-written/ 
defaced and new marks allotted, obtensibly 
to favour the dandidates of evaluator's 
choice. 

(d) 	It has been noted in some cases 1  that though 
the shorthand dictation scripts do not *con- 
tain certain materials of dictated passage, 

• the type transcription sheets contain the 
material of the dictated passage and in a kft 
better way. This indicates adoption of mal' 
practice in conducting the shorthand teat0 	4 



I 

. 	. 	 : 	. 	 • 	 , 	 ... .;. 	 . 	 . 	 . 	
: 

L 	 - 	 ' 
: 
r iI: 	 ) 	On a vis94; hc]ctng, it bas been noted I 	 thatj certain aflaWer scripts(Tranaj,.. 

t 	 tjo sheet) COntaining poor performanàe, 
- 	

higher iarke 1ave been alloted in compari... : 	 to that COfltainthg better perfoa, The bove irregujajj in the s1ec- 
I 	 t.ton areon1y illustrative and not ex)aus.. 

a 	 t1v, In any case, with the abbve trregt 
I 	 lar.ttiea detected jz theBelect4on, the respo n nde 	were left with o other optj than to cancell the entjre selection.  By £: 	 doing so, no irregularity has been commi-. 

tted by the rePndnts - rather the same' ae  
- 	 has been done in thelarger 1pi1jc interest 

	

t 	i 	 which has 	tought corifidece among 

	

4i 	t 	 the PUblic. The r439gU1aritje were detec-. J. \ 	

- 	 tedr 9kt 	q4:y çonducta by the 
Yçeuept. o the Railway and in 

	

( 	 '.< 	 COflSjderatjonofsu 	enquiry thesel'ec.. jw 	 tion j qeStion has been caricell I 	 the ftPpl1nt should not maJe any grieve 

	

1,4 

I 	 , 	

against the aame.' 

5. 	Ifl8Upport o the action,  -46~ti,the resiondents. Mr.B.K. 

r1$i 	Shar, their learn COunsej had submitted that the 

	

- 	 I irregularjtje5 are tr ±o1d, namely, before the actual test 

t r 	took place, 600 applicants had been arbitrarily excluded 

; 	from the competitjo by the office 	the Railway Recruit... 

tnent Boardon Untenable grounds, an during the entire 

c
: 	

coursec, the actual testirregularjj3 which viatea the 

; . 	
8eletjon as a whole had taken place. Under these circwnstan.. 

t ces, aordiiig to him, the action of the respnaen8 in 
Cancelling the rane1 in publc interest cannot be faulted 
and it should be sustajn. 	 I  

6. 	
The appljcants have assailedthe action of the 

respondents in Cance11jng 	select Panel 	erming above t it 	illegal, arbitrary, dJ otic j1i P 	Void and not maintainable in the eye of law Mr C 
•r:na,learned counsel for the 

out that the ernkloyrnent panel was Cance.... lied bcause of alleged rn€lpractjces or irreguiarj8 buti 
not even a single iflstae o,p malpractice or unfair means 
or irregu1jj8 Comitt by any of 

the applicants or
.  

IL 	 Contd/_ 



_7; 

attrictd 	r atttibutable to any of them hs ben cLtedkby 
/ 	 . 

the repondents in support of their acticn. 	efetinto r, . case..bf;Ptógoty 5pp1y and Co-operatjve 
. (rr 	 , 

reported in (1995) 3 GLR 327 in wh.ch it has beexi he3.d to 

he effect that every State action must be fair an4 rformea 
J 	_i 	- 	 - 	 '- 	- I 	 I 	 - 	 -' 	- 	

•f 	; 
cf reasons and administrative action must net only. 	be 

reasonable but free from bias and malafide, Mr Sarrna sUbiitted 1 
that t he respondents had on Ithe Contrary acted otherw1aein 

' respect of the cancellation of the select panel. ?hexpressed 

ground for i.nvestgation was because of some alleged inalprac- 
- 	 - 

ti.ces but in the end the panel was cancelled on a contradic- 

tory ground of irregularities. According to him, in the 
Al  $--- fact of all these , there is no escape from the conclusion 

- 

that the respondents had with bias and inalaflde against the 

applicants, arbitrarily cdncel1ed the panel. Further, the 

respondents without giving anopporturi1ty of being heard to 

the applicants before such caicel1ation had arbitrarily 

cancelled the panel. According to him, such action is not 
sustainable in law and in this regard he plaed re1iaricto 

the case of Pradip Kurnar Das and othcrs reported in 

GLR 	59 wh.tch'.was 	ipheld in the :órder dated 8.5.1986 'ñ 	-. 

SL1P (Civil) to.66 of 1986 by the Hon ble Sipreme Court. M 

Sarrna further referred to the order dated 14.6.1996 of this 

Tribunal in O.A.No.9 of 1993 in which after referring to 

the aforesaid P.I'z.Das & others case and also to D.V.Ramana 
arid others, 1986(4) SLR 50, the action of the respondents 
to withhold appointment of sucessfu1 candidates 'ithout 

ng them opportunity of berng heard was set aside and 
quashed. 

7e.. . 	 i•t} 	light.of the. 	we ae notO dor 

whether the act.icn of the repondents In cancelling the 

'.2 c6ntd/_ •., 	- 

., 	.. 
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taken. The juçrrpent of the Itigh Court 	ff 
____ 	 quashing the thugned order, 	on the 

ground that itas vitiated for non- 
compliance withiltthe rules of natural 

( 	

A 
 j.istice ari hardly be assailed.* .... 

Thusi-according to this Judgment, the selected candies 

have acquired two rights, namely, the r1httoetenfoI.. 

thn and te right of being heard beforean€ion - p4èju... 

'dofa1 to them is taken. The n leared Ra11way Ckeia 
dibn  

. 	 . 	 . 	 .. 	
I. 	 • 	 ,•: 	 .. 	 -- 4: 

•rOt cited any other case law to contradt 

Lj 	The present applicants are successful candidabod 
r 	

7$ 
I 
 been empanelled for appointment to the post8. They 

acquired both the aforea1d rights. The aforesijudment 
4 , 	of the Hon'b].e Supreme Cott was rendered aga1nstti\ 

I 
c 	 ' 	very same N.1'.Rallway yet 1 the authorities of thRaiway 

i 	
G 
 had chn to ignore the 1w 	 ei laid down thern. %he rio se 

hesitation to hold that hen the respondents hadcaz11ed 

Seleci Panel without affording an opportunity of *being 

heard to the applicants before the cancellation was iitide, 

r 	 th
ey had iIated both the right 	th s of e applic. 

80 	Mr.B.K.sharma had submitted that the fact thahe 
applicants were selected and ernpanelled does not binthe 

tR 
Railway authorities to appoint the applicants to thecsts. 

In fact, according to him it was clearly tipulated in the 

ip1oyrnent Notice itself at the selection of the cadidates 
I1  j by the Railway Recruitment 1 oard 

.
does not confer, anyright 

on the candidate8. On the other hand, according to law the 

Railway authorities have the right to refuse appointment. 

Further he had referred to para 113 of the Indian Railway 

Esabljshment Manual Volume I (Revised Edition 1989) *in 

st1port of his contention that selected candidates canbe 

refused appointments. We are aware that there are 1aw nd 

/ 	
rules in this regard. The para 113 aforesaid reads thus : 

caw 



	

,.:E. 	• 	. .•. .
10. •... 	. 	. 	

: 	

: 	

• T is 

pf a Candidate by a Board or a I 	 Rai1ay, adrninjstratjor' is, however, no r 	 kJc3L' guarantee dmpioyment on the railway 
-r* 	which is sthject to his qtialifying in the 

	

h 	prescribed mdica1 examination and to his 
eiPg:  ..otherse.: suitable. . f , Qr. 's'drVIC 	nder 	• r 	 r 	

64 	 NI! ¼r_. rn rn n . 
1 	•. . 	 : 	• 	

e 	t 	
•• 	.: 	• 	: 	• 	•. 	. 	. 	. 

i 	 j;rusai of this nile/para sho,is that there must exist a 
Pl- 

r 	
; 

. . 	 . 	
d eficiency on the part of a . selected Candidate 

:th 
aeny him an appointment to a post under the • . 

	

4 4 	 railway for which he was selected. In this particular case 
I *y 	 however the applicants Were denied appointments for no 1 

fault of theirs. Theyhad subjected themselves to the rigours 5q 

of the examination and tests Conducted by the respondents ... 	 . 	 . 	 . '
•1• 	 . 	 . 	 . 

4 4 , 	 giving out the best they Could with the sole expectation '.:.H 	. 	... 	;;.... 	., 	. 	. 	 . 	
: to come out cuccessfujl withjn the standards set by the c respondents. No blame bias been apportioned to them. They 

14j 	 ft had not also been a1lo.red to reach the stage Stipulated . 

" c 	 in the para/rule mentioned above in order tp ascertain 

whether they are suitable for appointment to the posts. 
It may also be mentioned here that thelearned Railway 

counsel had sought time to produce certain records to enable 

him to make subm.cs., He was allowed time. But though he 

had produced some adm1nstrtjve reccrds before us he was 4 	
unable to produce any answer script for the written test 

as well as the speed test including tne passages for'the 

speed test. The contenfrions of the respondents against the 
applicants with regardlto the answer scripts or marking 
thereon are tnrefore not subEtantiated before Us. 

9. 	We are in a society which Upholds the supremacy of 

the rule of law. Therefore, 4an administrative action whIch 
I 	 is done without 

observing QUC process of law or the relevant 
law or rules prescribed is liable to be quashed1, In the 
light of our discussjo and findings above, we are of the 

	

/ 	
view that the respondenìts had arbitrarily and illegally 



ib' Iit 
J/ 	 can? 	the select panel . Therefore the action of. the 
( 	 reatjn cancelling the panel .ianot sustainable in 

	

. .. . . 	:. •. •• 	 the order • NO.9R/G/4I/90•datéd 5-9-96 

(A3vIxi) Issued by the respondent No.3 and the 
p

ne 

	

2 . 	 oard letters 	
_: •at afldák96/EORB)/2s/13 dated 

21.8.1996 mentioned therein 

iflsfathey relate t category No.7Stenographer(Eng1j5) , - 	 I 
Of 	flployment NoticelsNo.1/95 dated 26.4.1995 are liable 
to /etside and quashed. Accordingly, theyare hereby 
set7ta4e and quashed. Further, we direct the respondents 
to complete the process of recruitment to the posts of 

SteçrapFer (English) afcresajd in accordance with law and 
rules within three months from the date of their teceipt 
of this-order. 

10 .1 	All the above Original Applications areallowed 
inthe1jnes indi.cateQ above. Mo order as to costs. 

- 

Sd/. VI CE CHAIRP1AN 

Sd/... MEmBER 

pg 

- -- 	.-' 
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Consoil - te application as ocr oer order dtd.18.2.97 

in 	 91L1 

0. A.No .152/96 

Shri Debasish Chowdhury 	...Applicant. 

-Versus- 

Union of India & Ors. ...Respondents. 

An Applic2tion under Section 19 of he Administrative 
Tribunal 'S Act, 1985. 

I N D E X 

Si I)escrtion_ofelosures PaeNo 

10 Application 1 to 9 
 Verification 10 
 Annexure A.I 
 AnrexUre A.I.1 

1  Annexure A.II 
 Puanexure A.iII 
 Annexure A.IV 
 Annexure A.V 
 Annexure A.VI 

Annexure A,VII 
Annexure A.ViII 

Far use in Tribunal's office: 

I 	 I 

Date of iiling: 

Registration No: 
t 	 I 

I 	 I 

Signature 

I 	 I 

I 	 1 

Registrar. 
I 	 I 

I 	 I 
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1 • 	PARTICULARS OF THE APPLICANTS: 

Shri Debasish Chowdhury, 	 - 
son of Shri Ranjit Kr.Choudhury, 
402/B Rly iiew Colony, 
Ka,tihar, 

2.. 	PARTICULARS OF THE 	3ONDE1TTS 

Union of India represented by 
the Secretary to the Govt. of India, 
Ministry of Railways, 
New Delhi. 

General Manager(P), 
N .F.Railway, 
MJ i gaon, 
Guwhati- 11. 

Ch.irman 
Railway 1ecruitment Board, 
Guwahti-1,. 

Member Secretary, 
Reliway Re cruitment Board,. 
Guwah.atj-1. 

3. 	PABTICULp3 OF THE ORDERS AGAINST WHICH 
THIS APPLICATION_IS MADE : 

1. 	 This application is made for implementation 

of recommendation of the selected candidates for appoint-

ment as stenogrpher(Engiish) in the scale of pay 

.1200-2040 vide Employment Notice No.1/95 categor 7 

(Ainexure A.II.I). 

ii. 	Restraining the respondents fDom completing 

the process of employment notice No.1/96 ctegory No.1 

(Aj.mexure A,VIII). 
/ 

Notif1ctjon dated 05.9.96under No.RRB/ 

G/41/90 issued by Shr I B . Kalita, Chair than'aiiway 

Recruitment Board, Guwh.ati cancelling the recruitment 

penels . . . . . 



-,I---.- 

1 0• 	

2 	,. 

pnls of st,enographer' (English) in scale of 1200-2040 

under ctégorNo.7.of Employment Notice No.1/95 dated 

26.4.95 and Craft Techer(Bengali Medium) in scale of 

Rs.1400-2600 under category No.6 'of Employment Notice 

No.3/94 dated 19.12.94 (nnexurC LI of the writter 

statement). 

	

4. 	JURISDICTION  

• 

	

	 The applicant declare that the subject 

matter against whick the applicant want redressal is 

within the jurisdiction of the Tribunal. 

• 	5. 	LIMITATION : 

• 	

S 	 The applicant further declare that the 

application is ithin the limitation prescribed under 

Section 21 of the Administrative T;ibnal's Act,1985. 

	

6. 	FACTS OF THE CASE : 

	

6.1 	That the applicant is a citizen of India 
/ 

and as such he is entitie to'afl the' rights and privi-

leges guaranteed under the Constitution of India. 

	

6.2 	That the applicant has passed the mtricula- 

tion exaination in the, year: 1982 and 'Iñtermedie Exam. 

in 1984 and has obtained diploma in typing.and stenography. 

The testImonials are enclosed in this application and 

marked as Anneure Aj, AI 41 aiI A.II. 

	

• 	• 	• 6.3 	That the respondent No.3 nide an advertise- 

ment for testing candidates for stenogrpaher in the 
S 	 scale..... 

	

- ... -, 	•. 1 . 	__ 	 .._•.... 	" 	 ' ' 	 i.4  
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scale of pay  8.1200-2040 through advertisement 11 0.1/95 

(Annexure A.III) wre it was clearly written under 

clause 12 of general instructions that the number of 

post of stenographer 	be increased or decreased. 

6.4 	That the aPplicant in response to the 

qdvertisement made by the Respondents on 26.4.95 as 

aQpeared in The Assam  Tribune had, applied for the post 

of stenographer. The said advertisement runs as 

Employment Notice No.1/95 category No.?. 

A copy of the said advertisenient is 

annexed herewith and marked as AnnexureA.III. 

6.5 	That the aDpiicant made application for 

appointment aS stenographer at the scale of pay 

Rs.1200-2040 giving all prticuls such as acade mic 

qulificat4on, age proof certificate, diploma certifi-

cate in typing xid stenography. 

6.6 	That the resoondents being satisfied with 

the requirements of the candidature for the post of 

stenographer as noted above called for written test 

fixing the date as 27.8,95. 

A copy of the call letter is annexed 

herewith and marked as Annexure AIV. 

6.7 	That as per the call leter the applicant 

appeared in the written test, did excellent in the 

examination and became successful in the test and 

accordingly. .. .. 

ii; 

I. 
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accordingly the applicant was called for speed test 

both in typing and stenography and this was held on 

4/5.11.95. 

A copy of the call letter is annexed 

herewith and marked as Annexure A.V. 

6.8 	 That in the speed test the humble applicant 

did excellent and accordingly he was ueclared success-

ful and thereafterthe applicant was called for a 

vjva-voce test; and in this test held on 8.11.95 he also 

became successful and was selected by the respondent 

No.3 and recommended the name of theapp1jcant to 

Respondent No.2 for appointment. In view of increase in 

vacancy, the Respondent rightly and validly recommended 

the name of the applicant alongwith 15 others for 

appointment. 

A copy of the said .recomrendation containing 

the name of the applicant alongwith others' 

is mexed herewith and marked as 

Annexure A.VI 

6.9 	That the written test, speed test and 

viva-voce test were conducted by the Railway Recruit-

ment Board-  headed by tbe Chairman, Railway Recruitment 

Board which is an autonomous body like any other Railway 

Recruitment Board  in the country. Moreover, one respon-

sible officer was deputed to the Selection Board on 

bha1f of the Respondent No.1 and 2. 

6.10. 	That the applicant begs to state that as 
per . . . . 



per advertisement dated 26.4.95, once the candidate 

is selected after going through all the stages/tests 

viz written test, speed test and viva-voce test and 

when the name was recommended for appointment as 

stenographer, the respondents i.e. Respondent No.2 is 

duty bound to app oint the applicant in the existing 

vacancy of  the  stenographer. 

	

6.11 	That the applicant begs to state that 

though final list of 16 caididates including the name 

of the apulicant i.e. Annexure A.VI was recommended 

on 9.11.95 to the Respondent No.2 for appointment, the 

Respondent No.2 did take no action on it and the 

applicant was at a loss of having not received the 

appointment letter. Even the resentment/inaction of 

Respondent No.2 was echoed and re-echoed in the news 

paper. Copy enclosed. 

	

6.12 	That the appI i cant made repre sentati on 

to the ResDondent No.2 dated 10.6.96 requesting him to 

make aDpointment of the appiic't. 

A copy of the representation is annexed 

and marked as Annexure A.VII. 

	

6.13 	That while the applicant was anxiously 

waiting for the appointment letter he was surprised to 

see the advertisement Notice No.1/96 dated 20.5.96 where 

the respondents wanted to test 8 óandidates. This 

advertisement aPPeared in local news papers  including 

iioti ce.... 



6 

notice board and runs as category N1. Having seen 

the advertisement, the anxiety of the appliantwas 

multiplied and again he approached the respondents and 

no response at all was there from the respondents. The 

applicant believes that, some foul play may take place in 

view of the 'advertisement No.1/96 dated 20.5.96. 

A copy of the advertisement NotIce No.1/96 
• 	. 	 . is axinexed herewith and rnrked as Annex e- 

• 	 . 	AYIIi. 

In this connection, the applicant beg to state that 

alongw±th him there are 15 other ôandidates also duly 
• 	

. 	recommended for pointment to tie post of stenographer 

and while none of the recommended caxididates is appoInted, 

publication of another advertisement, is reating suspicion. 

In this connection, the applicant1 further bg to state 
that there was another Ethpioyment Notice No.1/95 category 

No.1 where 21 candidates wee recomrnended'for appolntment 

of offi cc clerk in the scale of pay 950-1500 and all 

of. them were appointed though the were aPpeared subsequ-' 

ent to.the applicant. 

644 	That the applicant beg .to state that the ' 

selection of the applicant is valid only upto one year 

as per existing rule of the respondents. 	0 	 ' 

6.15 • 	The applict beg to state 'that the 

respondents by the notification dated 05.9,96 under ref. 

No.RBB/G/41/90 issued by Shri-B.Kaiita,. Chairrnan,Railway 

3ecruitment Board, Guwahati has cancelled the recruitment 

Panels...... 

6-L 

is 
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pnels of stenographer (English) in scale of s.1200-

2040 under Category No.7 of Employment Notice No.1/95 

dated 26,4.95 and Craft Teucher(BengJ.i Medium) in scale 

Ps.1400-2600 under cte gory No.6 of Employment Notice 

No.3/94 dated 19.12,94(Axnexure LI of the written 

statement). 

	

7. 	GROUNDS: 

	

7.1 	 For that in view of the selection as per 

Annexure A.VI, the appi Cant was sure that he wcuid be 

appointed soon under the respondents and as such he 

did not make any attempt for appoinment in any other 

department. 

7,2 	 For that injustice will be done to him 

if immediate appointment letter is not issued. Moreover, 

alongwith the applicant, the whole family will suffer 

very adversely. 

7.3 	 For that the advertisement No.1/96 as 

referred in Arinexure A.VIII is ill-conceived, confusing, 

conflicting, contradictory, irtharnioneous and acting upon 

It will be illegal and uncalled for and the anplicant 

firmly believes that this Hon'ble Tribunal will direct 

the respondent No.2 to iplemert the recor:inendat1on of 

Respondent No.3 & 4 (Annexure A.VI) and in the event of 

non-issuing such direction, the 	piicant will be 

depived of the right of appointment conferred upon him 

after the selection 

Contd.,. 

4444 	 4 	 44 	
44 
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• 	7,4 	 For that the cancellation of 

• 	recruitment panels is illegal, arbitrary, despotic, void 

and not maintainable in the eye of law. 

S 

8, 	REL:SOUGIiTFOR: 

In view of the f)cts and circumstances 

• 	of the case the applicant prays for the following 

reliefs :- 

1. 	 That the appiicantmay be appoited 

with immediate effect withi a direction to give hi 

the seniority from the date of recommendation for 

appointment i.e dated 9.11.95.: 

The respondents maybe directed not to 

implement the advertisement No.1/96(Arnexure A,VIII) 

till the applicant is appointed. 

1 1-a 	 To set aside and quash the canceila- 

tion of recruitment panels issued by the Chairman, 

Railway Recruitment Board, Guwaati under. rfernce 

No.RRB/Q/41/90 dated 05.9.96 (Jwnexure R.I of the 

written statement). 

iii. 	• 

 

Any other relief/reliefs as this 

Hon'ble Tribunal considers fit•.and poper. 

- 	 - 	Contd , . . . . . •. 
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9' 	INTERIM RELIEF PRAYEDFOR : 

During pendency of the disposal of the 

apolication, direction ty be issued to he Respondents 

to appoint the applicant with immediate effect. 

i. 	 The Respondents may be directed not to 

appoint st1enorapher against advertisement No.1/96 

till the applicant is appointed. 

WHETHER A1Y OTHER APPLICATION/PErITION 
F IL DBE FORE AUYOTEIER COUP TJR lED NL 

The app1icant begs to state that he 

has not filed ary other, case application before any 

Court/TribuneJ. 

REMIDIES EXHAUSTED : 

The applicant beg to state that he 

has exhausted all the remedies and there is no other 

alternative but to approach this Hon'ble Tribunal 

for justice. 

PARTICULARS OF THE_POSTAL ORDER : 

Postal Order No. 

Date : 

Issued by 

Payable at : 

Contd. •. * 

3e44 
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13. 	An Index with prticulars of enclosures 

is enclosed. 

	

14, 	PARTICU11AR0FDQJ 

As per Index. 

VERIF IC AT ION 

I, $hri Debasish Chowdhury, son of 

Shii Ranj it Kumar Chowdhury, aged a:bout 29 years 

by caste Kayastha, by religion Hindu, resident of 

Rly Qr 1,To.402/B, Hly New Colony, Katihar do hereby 

solemnly affirm and verify that the statements made 

in paragraph I to 6 and 8 to 14 are true to n 

knowledge nd those made in paragraph 7 of the O.A. 

are true to my legal dviee and I have not suppressed 

any material facts. 

AND I sign this Verification on this 97Eday 

of 	 11997 at Guwhati. 

JQQjJ A9-L 
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/ 	 82 269930. 
, 	BIHAR SCHOOL EXAMINATION BOARD, PATNAS 

SECONDARy SCHOOL EXAMINATION 

FOLLOWING ARE THE DETAILED MARKS OBTAINED BY : 

NO NAME or IRE CANDIDATE IXAMINATION 

A3C5 Ccli 

- 

0ECAIS-G41t50H(.RY 	 S  ANNUAL 	1982. 

SCHOOL NAME. 	 AD 	R 	ii 	il I Gil. 5C h C CL 	K 1f I H 1A, S 'OROUP GRADE IN 	C... 	e 

0 	R 	0 	U 	P - A 

IFTH 
SUBJECT 

P 	1 	8 	U •L 	T 

M 	I 	L-1 U 	1t.-2 

SUBJECT PAPER PAPER TOTAL TOTAL 
SU8JECT T F 

E 7 26 3 NIH ee scc.sc 45 NC OIVN 
0 	a 	0 	U 	P-8 

• 	ENGLISH MATHEMATICS S0CIALSCIc NATURALSCI(NC( OPTIONAL 

PAPER I'AP(P TOTAL 
PAPER PAPER 9ØL 

HCV 610 

TOEAI. 
ISO PHY CH 

TOTAL 
PAPER PAPER TOAL 

810 sueic ISO 

45 ci 
- - 7—  

34 27 6 1 27 i 

- 

' 

 

54 15 

- 

5 
- 

3C 
- 

IC EC 33 
- 

39 
- 

72: 

• A1/oT.-'ei A 
ir;  

11O iy 

-'sstt. Corni; M.nager 

F-;IitIJlIi - , N I 

SECRETARY 
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R . 	 Banking. (ii) University Degree! Diploma in Education/ 

c R8U 	 Regional Colleges of Education ofNCERT. (iii) Competence Co 

4i 	 RV1 WA\ RF(RUITMFNT BO4.RI) 	 I 	Secondary SC11001. It u r iry but likIy to be inde 

w'ff 	Station Road, Guwahau 7Q{)J 	
11 d( hing or Intq,i itc.cJ io e irs Post Gradu ite course of 

RAll /tx iiKk! 	 fl 	1 - - (CUMMEftCE WITH SPECIAL I'APER BANKING) in scale 

- 	
L p(rmarienI. NO OF POST . 1 (SC). QUALIFICATION :(1)f1c 

c;Hxfl 	 Class Maer's i)egree in Commerce with spccia! jiper 

. 	.,. 	 (()flt'gCS Of Education UI NCERT. (iu) Competence to teach 

Rs. I (i40-29001- for ALsainese Medium Railway Higher 

throtigh &amese Mediuni. ArjE : 20 to 40 years. 
cATEGORY4JO. 5 	ASSTF. TEACHER GRADE-I 

D tie 26 4 93 	 Leach through Assamese Medium AGE 20 to 40 years 
EMPLOVMENTNOTICENO.I/95 - '..:'.\ 	 . 	 NO.  

• 	 I)ATE OF I'UBL[CA1'10N : 03.. 95 	. 	scale fls. 1400-2600/- for English/Bengali Medium Railway 	
5. CI OSING DATF qn 	 SchooL Tcrnporary but. likely to be made permanent NO OF 

. 	2 q'-UR, 1-SC)JQUALIFICATJON : (I) Ilnd Class' 

	

Applic;it tou are invlte(l rn l)rescribe(l npplication form 	U 	,, 	... . - 	t . 	_ 	 - 
- 	 , 	 - 	 i!acnelors Degree with Physics, Chemistry and onesubject out not ainable from the important Railway, Stations or in a 	

, 	 r 	 i - 	 • 	 - 
	 5. • 	 0, not any, /.00lo'. 4 	marks can be considered equivalent 

	

proforma t-ni'li,scd licrewitli (to be neatly typed) in a standard 	 I I' . - ,. 	 . 	 . 	 - - 	 - 	. 	 to iiflu LldSS where there is no demarcation of class in 

	

size thick paper, onlv one side) for the following teniporary 	 Ichel 	Degree. (ii) University Degrce/. Diploma in J)nts likely to he permanent on the Nort beast F rontier 	 . . 	-. i(iti(ationi ieaching or 4 years integrated Degree course in 
Railway. Applications complete in all respects along with 	 regional colleges of Education of NCERT. (iii) Competence to 

	5. 
r(<luirr(l enclosuresshould hesent to the Assistant_Secretary, 	 ieach thiougli English and Bengali Medium. AGE : 20 to 40 
Railway Recruitment 	 ears. 	 - 	 - 
Assam 	of posting so as to reach the Board's 	 - ----, 	--- 	- 	 - 
n'Tkenn or before 17.30 hr. of 0 6 95 Fl e applications can 	 I GQR NO i rE'OGRA.nl R (LIG1 1SF!) in sale 
also he dropped in the "App1icaon Box" kept in the RRB 	 12002ç,)404. NO OF POST: 10 (l'fl-5, SC-2, ST-2, OBc-l). 

Office before 17,30 hrs of 9.6.95. EMPLOYMENT NOTICE NO. 	 9AL1 FICATION: Matriculate. SPEED :80 W.P.M. &40W.PM. 

AND CATEGORY NA1NSTH1CH_THECANDIDATE ,J 	
in Shorthand and type-writing respectively. Knowledge of 

	

U'1'L1CS MUSTCiF Alfl c R WRVOFN ON THE TOP OFTHE 	 Hindi Stenography is an additional Qualification and ill be 
CO\RN\'J OPES POSITIVELY_ 	 giwi l)reference AGE 18 to 30 years 

DEPARTMENT; MANAGING P' BRANCH: ' . 	 DEPARTMENT: MEDICAL: 	' 	- 

CATEGORY NO. I : ASS'IT. TEACHER GRADE -I 	. 	CATEGOJ1YNO.8:STAFFNURSEjnscaIeRs. 1400-2600/-. 
(BOTANY) in scale Rs 1640-2900!- for English/ Bengali - 	NO. OF POST: 14 (UR-8, ST2, OBC-4). QUALIFICATION; The. 
Medium Railway School. Temporary but likely to be made 	I 	candidates must have passed Matriculation or its equivalent 
permanent. No. OF POST: 1 (UR). QUALIFICATION; lind 	 examination and possess acertificate as Registered Nurse and 
class Masters Degree in' Botany. (ii) Ltiiversity Degree! 	 Midwife having passed the three years couise in General' 
Diploma in Education! Teaching or Integrated two years post 	• 	Nursing and six months course in Midwifery from a School of 

graduate course of Regionill Colleges of Education of NCERT. 	 Nursing or other Institution recognised by the Indian Nursing 
(iii) Competence to teach through EngIisl and Bengali 	 Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
Medium. AGE : 20 to 40 years. 	 . 	 will be given two advance increments on the merit of each 

	

- 	....AZ..l..,., ...i..... .1.. .-.-..--.-- 

- ACCOUTNTANCY) ia scalc fls 1640-2900/; for Assamese 

• Medium Railway Higher Secondary School. Temporary but 

• teach through Assamese Medium. AGE: 20 to 40 years. 

- likely to be made permanent. NO. OF POST 	I (SI). 

• QUALIFICATION: (I) II CIa.ss Master's Degrae in rLysics. (ii) 

• Ifflgratcd,tio_ --'ar liev. Gr L,:e coers ef P.eienal. 

- Physics! Chemis:y. (2) University P.egree/ Diploma in 

.WitpecLalpapernokKecping.and_Accountancy. (ii) 

• Railway School. Temporary but likely to be made permanent. 

(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & 

Medium RaUvay Higher Secondary School. Temporary but 

QPALIFICATIO'N : Had Class Masters Degree in commerce 

Zodlo, Or (ii) Botany. Zoolo' and one subject out' of 

Education! Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT(3) Competence to 

45'. marks can he considered equivalent to lInd Class where 
there is no demarcation df class in Bachelor's D€gree. (i) 
Physics, Chemistry and one subject out of Maths.! Botany! 

(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium 

NO OF POST t (UR). QUALIFICATION : (i) lInd class 

through English and Bengali Medium. AGE : 20 to 40 Years. - 

Bachelors Degree with one of the following group of subject. 

Collegs of Education of NCERT, (iii) Competence to teach 

(PHYSICS) in scile Rs. 1640-2900/- for English! Bengali 

likely to be. made permanent. NO OF POST :' I (UR). 

University Degree! Diploma in Education! Teachng. or 

CATEGORY NO. 4 : ASSIT. TEACHER, GRADE-I 

CATEGORY NO. 3 ; ASS'fl'. TEACHER GRADE-Il 

CATEGORY NO. 2 : ASS17. TEACHER, GRADE.1 - 

in i .:1)tol,,n iZ m.-t4114- 1t44fl -ri i-l& I1— 

	

• 	Assamese or Bengali. AGE: Between 20 to 35 years with 5 

	

-. 	I. . GENERAL INSTRUCTION. 	- 

-. 	. 	- 
 

	

• 	years besides the age relaxation given in para-2. This 

	

- 	quallllcations as laid down at the time of ubm1sslon of 

	

'- 	omrnun1ties/ categories ofeandidates have been given by2 

- years relaxation for SC ,S'i'candidates. Both Male! Fnaie 

• Medical Register. They must be able to speak in English, Hindi, 

- limit is relacahIe as under - 

2. - 	AGE LIMIT:  
2.1 	The age will be reckoned as on 1.5.95. Tle upper age 

- 	Backward Class, l.PO- Indian Postal Order, EXSM; I 

are not eligible to apply.  
examination and whose results are withheld or not declared 
application. Candidates who have yet to appear at the 

1.1ABBREVlATION USED : SC - Schedule, Caste, ST 

relaxation 18 applicable for 2 yexrs with effect from 15.7.94. 

N.B:' 	. 	-':' 	- 	• - 	 . 	- 	
• 

.- (i)X Gena1 	 in upper age limits far a11 

candidates can apply.  

selection, their names must be borne in the Indian State 

• (II) The Candidates must have acquired the essential 

-z' :-E-Scrviceman, PH-Physically handicapped.'  

T,.drcis.d 

CthëwiIt )Tav't& compete with UReandidates: 
SC,'S'l'/OBC-.candidates need apply strictly' against 

SC/ST/OBCctindidatescan applyagainst1JRpostsbut' I 

their respective vacancIes only. 	• 

Scheduled Tribe, UR - tJnRcserved, OBC '- Other - 

numher of'viicancic's shown may be nrreasedor'' 

c--- --- 	----- 	 - 	- 

1. 

5. 

5. 

E l 
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IV 

	

jT 	GUIZITI 
(Jn de.r Cert I fl cat8 

NO.Ri....G/41/lO 

A LL 1TT 1.AIT CkRD FOR THE WUTTEN 
LIN'110N, CTE(X)Ry NO. - 	- I4.PW1&NT 	i NuTIC iO. 	i4'i i-5 	

, 	 3 
Jt 

/ 
iC#tih RCj NO is 	

57- 

This IS YOl.W 
Call letter/jt Card for the A__-  wrjtt exainaU.on for the po3t of S-C 	O14j 	 sc(Le 00 	 9 

	

under plOent NoUce No, 	t No, 	,jj on  the N.F.Rallway . 

DAy  
rJtJ1 	

TDIE 	VANUE 

in 

	

nd tonditJ.ori must he noteLfor 	t 11  • ____ 

'JU will not iie 
athitted to this wrjtten exam.thaticri withoe -3 

Call ietter/t Cd and does not Itsaif give any en rnc 	
sele(thfl • 

Lour Cafldidare has been accepted QrosIonauy and i' 'herk 
and fulfj1ent of all cndjtjons laid doun JJ id 	107rnent Not-ic e  

.k QU IYJUOT FULL,FUL THE cONDiTiONS ; 	LXN IN T10  TJ 	
MNT NOTICE,L 	IGNw TillS Clt1j LTTVcLIT f4J J l'j'r' 

-h 	
Lrrssftl candidates In the wri tten exanaCIl iLeçj ikr 

thc VIVVOCe test 

1re to defray your own travelling expence(for L'R' 3 ' 

	

P1rsing the Chairman/Rpjj/ 	and othir cffi-cts '•itj rl.ictjy or indirectly by a candiciite c'r aybCdY on  
- 	qUestirguxidue consideration for the L'ecL 1 ncnt will ariJ.d 	liable for dIsqualIfjcatja 

efldJ.dates and the pex-sons enga- in nduiing - - 	rior wJ.1: bc allow1 into the e tti rr.tsc.;. - 	
-lIne ard sIl)ce flvist be maintatn: 	the exrnina- 

approprIate action will be takai n cae of -. 	
-'-'r'j 

'rfajr means in he (X 1iflttU)fl  

ONLYPROD'c (S :i 	•J 
IN 	Wi) LII 	-- •- - 

G.41 STN. & EL.THls :RS i; V 

.NG)1J4/jç/122  

for QIFw 
.IJ..r.% 

,4Z- 



?\ 	 I 	 I \ 	

t 	

/ C 
. 	

p 1Ly 	
flo,JW; * GUWiL1I .. : •. 	

ttjo Road 
GUhj.j 

	

. . 	. 	

NO. 1W/G/4i/9 	

b •'  • 	
ntn$1O/95 T 	

Oyj 	,p !YI-vuck; T1f • 	 . 	.— 	. 	-. 

Shrl 	

---. 	-- . 	 . . 	 S 	

,1  • 
• 	

•1 Your b11 ?UrUbCr 18 
You will not  bo 

 
dsh1 ttd for th0 	ud Tct & Y1y0 Teat 	tho Ut th1 

Call Lett,,'.jt Cfl,T1ij 
Cu;1l I 	

I 
dit CrrdThowever 

oeB not. it;clf givo any ontit— 	
j\ 

• 	lemeflt Lo 	 • 

.' 
'U1Th,TCTI 	TI 	OF J1L 	OG 	fl •CL1 P, 	

}1 1/95 	lfla lJ 	 7,Uw 	LOYN 
• 0 	

Ujq FBONTIjp, 1h1LWY  •0 	

1th reference t Vtj 
: 3911Ct1OU for the Dost 	•tjo0. 

:.. 	

L 	 Not10 CitUd above, 	u are 	' 
horob fldVj8'Od tØ attend thø'j 	of Chief ergàn 	OZ1ic, 
N•F*JLIwfly/pg 	

on 4.fl.95 at 9.30 	for peod •... 
T0 	

I 	• 
2.'. 	Th 	

Tet of the 8Uco 	
'Candidate9 ox 	eed 

Tes.1r.b hj ä.8,j95 t 
	 cruitmcnt Sttjoj3 	Gi 	j_, 	'ç 	OyJy 	 , 

1jge

\, 	4o 
• 	 JJ9j4 OX, 

.tb1 	 e 	 azLá 	Os 	aCLdt.s 	- çfl1 
q*1LUfy In ta ap 	tQ$ 	&O er ptr lithut, should nPpz br 
th V1'p 	

Tt ' 
for 	 er presence 	y tc dji 	

Come SO r'orec . 

	

J. 	 ' 	 You sIu1 	
i1' 	g1fl 

• 8h008 along 	
di3op 	i14e,j(j,, 	hcrthd 

Type) 
Cr Th 	yj 	

niso 
prouu 	tl oir Ca.1/. 	

t th j ti1,i VLVjV9Qc tasi 
4. 

	

	 or P tpQflt. 	th rate 04e 	tie 	VA.  c 	
b absonte to 	wi 	b he1. 

You.aro also lretod tu r1n tho.:Oj1 C1j1 Lttcr for .•'. üo r1tt 	
tt bold oz 27.8.95 	 içt.. 	 . 

	

0 	
0 	

: pp iiOh1ig 	lrmnpJ 	O 	CCtc tfltifl t (- oy or 
dlrcctly by 	crjjto 	

y bcy o hi9 	
UflZC 

	

• 	 fO 	f,j 	tCC1Cflt 1.l] 	
ndi( 	t jc 

Or d 	 .. 	... 	.. 	•, 	

• 	• 	 • 	0 	• 	•• 	 0 Tb 0 	d1j 	
cn give interview clth r 	

'lisJ r UIn. 
0 	

c/ 	Caflj 	 ONLy 	
0 

0 	
I'GU 	0 tZ)ill T1 TLFZ•. .

• 0 
	

. 
po lt.NO(Gfl/ 	

. 	
•. 

• 0 	
Yo axe 	vise 'p1t 	• 	out OCOfU1 	

•r 	• 

1/ • 

speed tst o e old n 4.1.1,95, ('2)jt, 	Q 
O 	

atcStOd b h p1i&td9t 	 ot ; 	crj-j, 1  

.. 	 'rj)a0t 	
I.Vr oricrtr 	.lc• :•1., th 

CrLg1 	at.th tit0 	
VIVftV000 LOst i .m. 

	

• 	'0 • •' 	th 	UPeod tct o 	80 or 	p 	inut0 • . • 	. 	• 

-

In 

....... . .................... ..-.-

-'• - 



— 
Rj I - 0v fec ruj t;,eu 	 Guwa! 	i 

i1W/G/C( /i5/lo2p ~ I 	 flate 9- i-9 
Z. 

Sub 
-  1'cru1tment selec io zr for the post 

	

of ,  Jr.steno 	Dhr(-p1j1) in 
scale Its. 1200-20'Q/.... L'der L'Pplo_ 
mont Notice }o1/95 catoiy N0 4 7 d G 1 /PAI t s fldpt No.L/227/216/ 
lU/2/I1ectt Pt II dated 7.4.95. 

D -tt0 of 'rjtten Toct 	27_..95 1 tLe of Speed 	Te 	01195 ( for 80 	p.r ) 
0' 	

Dateof Seed 	Tes Data  of V
p 	

W t: 05-1195 ( for. 60 .pn.) 

	

iva Vo00 Tost:g11_95 	
o' 

Date of pei appvec1:091195 	
0 

Tue SOitj0 	Bnid he11 	tho VvO VOCO 

 

test on 8.11 	95 for the 
grapher (Eng) 

Cnjtcicnt of Jr. Steno-
under Eploymen 	Notice 1\10.1/95 Cat.No.7 in scale 

10 (U 1 O,C_2 1 ST25D2) 
H • 1200-200/_ 	has found 

 

•' : 	- 	 0 

fl1t0 c 	 suitable for the said post and their names are recoended to 
1 n o:urn OF MEIIIT. . 

0  

AG/JN T U. IL VACANCY 
0  

 

0  

ljo, 	.0 	meofcd1(1. 
J.. 

810704 	 ijal1 	Devi 
 810786, 	Asj.q CJlahrztvorLy 	' 

 810793 	Nrltyunjoy ,  Ghoj2 
•' 	

0 

1, 
810018 	

Debasisit thoidJiury 
5. 1  810589 	lup tic Ch -ticrayox ty. 6, 810777 	Pradp Ir, Sajcnr 

8, 810767 	kamala Deka 
9. 810794 	Pabitra ir 	K&cati 

... 8 io759 ----sat flG O , 
0  

AGUNSp S. C.VACJ\JCY; 

• 	1. 
2 

820123 	T. 	1( r1:hna Das 	•- 

0 

0 

820216 	Sanjoy ICr, ni 
L 

A 
1 
2 

E30077 31j4rty Ch.Bro 
830103 LuCy Rr Daamniy 

- iGU4_o u 
 

C. VLCyI 	 — — .-. 	
0• 

1 
• 	

0 	 0 	 . 	 0. 	 0,, 8'0023 	Santosh Kurn 	
,

-tr •0, 

- ------ - -- ----- ----- 052 	----------- 

4' 
0 

Cop) 	t0AS/Jt1U3/Gif 
- 	 \OtiCO011. 

0 	 0 	( 0 	
Member S ccretaiy 

- -O-Urr' - - 



C.  

cop! 

• 

To 

The General 11anager 	 ' 
N,F.Railway, Jaligaon. 	 ;.•; 

: 	 I 

Sub: .. Appoint!nent to the poet of 'Junior 8tenogz'splia 
in PY SCale of s.1200.2040/ per nonth. :--:- 

We humbly beg to bring to your kind notice:. 
Sir, 

that our nimes were recornrended by the Ra.iltzay- 

Recruitment Board/Guwahati for appointment to the 	 -. 

•. 

of 'Junior Stenogrpher'(English) in scale of pq 

r 10 12OO.2040/. p.m e  as published in 'The Assam Tribune\. 

dated 1242.95 and 'Ernp1oyient iews' dated 23.12695 etc. 

8ir, we are eagerly waiting for a formal 

&ppointment letter since Decober'95. We shall deen it 

fvourable or your k.thdly look into the matter and 

arrange to igue the appointcent letter at the earliest. 

Th&ukixig you 

Dated $ 10.6.96. 

-. 

I 	

I 

Yours fdthfully, .- 

(Debasish Choudhy)-:-*.. 
(Selected cndidatøs of t he 
Junior 8tenorapber)y: '- 

----- .-... 	 - --- 	 .- 	 - 



---*-.- 

I 	 . 	RAtLWAYNOTICE1 	. 	
Catg(ry No. 2( : 13E (McchaiicaI). 

	

------------------.----) 	 (ateg(>ry No. 27 : Dploia in tjCCh. Engineering. 

. . .: 	 : ' . • .'- 	 ' 	 . 	 : 	 • 	 -. 	Cnt.gory No. 28 :,Degrce in Mechanica l /Electric i l  
CoUege. 	 . 

. 	. 	 . 	 , 	 . . 	
Category No. 29: B . A. with Hindi as elective subj ' 

1 • 	. . 	 . 	 . 	 . 	 • 	 grduate with Eiigiish as a subject plus a dcgree or 
St lnddrd of 13 A (lions) in h.ngli.sh  and a degree oi 

. 	 ., 	.... . 	 : ' 	 • , 	 . 	 ' . 	 CU.egory No. 30 : Diplotna in Civil or Mechanical 
RA 8 G(JWAHATI 	 . 	 qtualifica 1 onof)ipIoflainciviIEnginrixIgconl'. 

them 
. 	

RAiLWAY RECRUITMENT BOAm) : GUWAHATI 	 . 	
,Categoiy No. 31 : I)egiee in Civil Engweering. 

. 	., t 	
•0 EMPLOYMENTNOTICE NO._I!f6 	• 	 . 

	

. . . 	

GUWAHATJ..781001 	
Lngineering also be eligible. 	• . 	 . 

0 	 • 	 . . 	

L-1ATED : 20/05/98 	 . 	
CntegoryNo. 33 : Mintrnum ITicertiuicate in Dr"ftr- 

. 	
. 	

Indni,N(.VI ), ttCiviI .ngg. from rccognlaed !nUt 

	

Applications are invited in pridforms obtainabte from any important Hallway Station • 	

duration. Civil 	1)ttoina holders and holders 

	

,r in pro(ormn application given below (to be neutly typed In uRlng One 81de only In a standard size 	
In4tItutionwltI also be eligible. 	• , 

	

th ick paper) for'the following temporary posts, likely to be permanent, in the Northeast F'rontier 	r±' o 'Iiised 
o.34 : Mutric iIus 3 yrM, cliptoma In.' Cl l  

	

iaflway. Applications complete in all respects alongwith required enclosures should besent to the 	
C CCS. 	. 

C i vil 
. . 

	6epartmen 

 

°' 
N 36 DCrC in C:vlt n?neerigDcpi 

	

Cait also be dropped In the App1ication lJox kept in the RR13 Office 	'°?' 
No. 37 Ury. 	preferencc 

forV 6  hrs. of3O/06/96. • .. 	. . 	 . 	. 	 . •: 	 Honcirs & Ma.3ter Degree.  The  candidate should 

	

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAiNST WHICH THE CANDIDATE APPLIES 	1t1UteiflEfl1Lch , )r 25 woLdspermute En Hi 

: 	 CLEARLY BE WRI'ITEN ON THE.TOP OF THE COVERpVELOPES POSITIVELY: • • 	

prescribed educational qualdication. • •. .. • .. 

; 	 . 	. 	.' 	... . 	/ . 	. 	 : 	. . 	•.: 	 - 	. .. 	', 	 . 	. 	. 	. 	: 	. 
 

Categpry No. 38 : (1) lInd class Master's Deee 

	

. ; CATEGOttY 	• 	

,.. , :i 	'. 	 . 	, . . •: 	- • 	- 	 . . 	
. . Untversity Degree/Diploma b Education/Teach 

io 	. NAMEOF • 	SCALE •' STIPEND ' VACANCIES . SEX PERIOD 	AGE 	.cour3eofRcgionaICollegesofed9cationofN.,j, 
iii: POST 	OF PAY 	. DURING 	 . . 	 . OF 	AS  014 	• medium. 	 . . . 	• . . 	• . 	. .: 

	

4 BC TOTAL_ TRAINING 01-M98 	Category N - -11 	-,- - 1-~~7 - 	 o. 39: (1) n nd cla&i Bachelors Deg ~ce I, 08  Bot  

	

-01 	 18to3o yrs
'  

Appr. Signal lnspetor/ 1400-2300/ P.s. 32()/ .07 02 04 i)f 	14' Both 24 ritonths 18 io 25 Yrs. 	OR 4 years integrated Degree course in' regio 
Gr..11 	 . .. 	1350/ 	 .. 	 .: .,• 	 . 	

Competence to teach throuili English and Bengali 
Appr.TeleComrnuni- - 1400-2.300/ - . Rs.13201-  .Ot 2 02 02 	13 Both 24 months l8to25Yrs, 	N.B. (i)A GENERAL RELAXATION IN UPP 
cation InspectoriGr.-1L, ' 	 .' 1350/-- .;' 	. 	. 	 ' 	 . 	

. CATEGORIES OF CANDIDATES HAVE 
Appr. Tele Communlca- 960.1600/- Rs. 950/. 08- 03 06, 06 , 23 Both 12 months 18 to 25 Yrs. 	 RELAXATION GIVEN IN PA.RA-2 THIS Lion Maintather/Gr III 	 .,# 

6 Tr .  Asstt.Draftsznan 	12002040/ 1., 1200/ 04 0101 01 	07 Both  l2months 18to25Yrs 	 WIizi EFFECT FROM 4/8/95 

(S & T) 	' • 	 . . 	 . .,,. 	 •'.'.- 	 '. , 	
. 	N.B. : (u) .Th CANiDAS MUST HAVE ACQU' 

7."ThEiectncForeman/ 2000-32007- P.3.2000/- 91 01--"--' 02 Both .12mon 	'20to30Yr 	 . 	LAID DOWN ATTHETIME  OFSUBMI 
AJi)eputyShopSupft 	. 	 . 	 . . .•..., •. . .. 	. 	

.. 	
. 	HAVE YET TO APPEAR AT THE E 

Appr. Mechanics(Elect) 14202200/- P.s. 1400/- 09 06 01 03 	18 Both 24 msth., 18 to 25 Yr. 
' 	 WITHFIELD OR NOT DECLARED ARE 

9. Tr.AaattDraftiman. 	1200-20401 -  Rs.1200/- 03 1 01 01 	06 Both 12months 18to25Yrs. - 	GE!ALI8TEUC1ON 
(Ele-1, 	

................. .. 	.  IC T 2 ..'L iiaxi Ek) 	-.00 21.00/ Rs. 4IX 	 - - 	Z. 	 23 .rc 	2 	.. - 
llTi- Beadttarnan 	- 1600-2660/-' Ra. 1600/- .01 - --. -_ 01 	Both 12 	20 to 30 Yr, 	 aC.,cheduleo Ciste, STScheduied 'Ijbe 

(EICeL). 	' 	 . 	 . . 	 . 	I.P.O. =Indian Postal Order. ' 

12.Tr50ic Apprentice. 	1400.1440/ -  R. 1400/ -  06 02 01 02 	11 	Both -  2-1 months 20 to 28 Yrii. 	-1.2 The number of vacancies shown may be incr 
13. 

	" 
CoxnmercialApprencice 14004440/ -  P.s. 14001' 	 . 	 ii , 130th 24 manthii 20 to 28 Yrs. 	. 	13 SCIST/OBC candidates can apply againt U ll  

15. Staff Nurse 	. •, - 1400-2600/- 	- .. 13 .04 02. 07 	26 BOth 	' 	 20 to 35 Yrs. 	
candidates. SC/ST/OBC candidates need aj 
onl 16.Pharrnasist 	'. . 	 1350.2200/- 	- 	 04 010101 	07 	Iloth 	. 	2Oto3OYrs. 	 y 	 . , 	 ...' 

17. Lab Asstt. 	' - 	975-1540/- 	- 	' 	0 - - 01 - 	02 	Iloth 	-. 	19 to 28 Yr's. 	2. AGE U1iFF 	 . 	. 

18.App.Mechanlcs 	. 100-2300/- . Rs.1320/- 04 02 01 01 . 08 , Both 24 months. 18 to 2.8 Yrs. 	2.1 The ige will be reckoned as on 01-06-06. Th e  
Eject/DSL' 	,.. 	'. . .' 	 .... . 	. 	. 	' 	 . 	 By 5 years for-SC/ST candidates and by 

'200-320'- 83.2000/- . 	1-.. - • 01. Both l2months 2Oto3OYr,, 	
, (b) By5yearsfOrflonadedisp1acedCo' 

20.Appr. Mechamcn ' 	 ' ' 1400-230.0/- Ra 1320/- - 04.'!OL 02 01 	08 . Both 24 months 	y' 	
- (c) By 10 years in 'case of physically handic 

(DSL/MecJ) 	 (d) Upto the age 40 years for "RESERV1ST 
21.Appr.Traln Eiazniner' .1320-1350/- Rs. 1320/- 1 06 103 01 '02 " 12- Both 24 months 18 Lo28 Ym. 	' 	 (e) Uptothe extent of service rendered byG- 
22. Tr. Asstt. . 	 1200-2040/-' 83. 1200/.'\ 01 	01., 	02 	Both 12 months 18 to 28 Yr3. 	' Labours/substitutes. provided that th 

, 	Draftsman(mcch.) 	' 	 . 	. '. 	 . 	.'. 	 . 	' 	 . 	 ' 	 . 	 ' ' 	 . 
. (coiltinuousorbroken)subjecttotheco 

'.23. Draftsman (llecIi) 	1400-2300/- P.s. 12001- 02 _L  01 - 	03 	Both 24 mouths 18 to 28 Ym. 	 Admi.nistrative offices ofti R 1 
Appr. Junior Chemical. 1320-2040/- -P.s. 1320/- 02 - - 01 	03 	I3oth 12 months 113 to 23 Ym. 	 . 	 . . 	

- 	IC 	wayorg;  

& Metallurgical AssU. 	 tIVe 8O':lCttCS and Institutes upto & yea 
TrI Chemical 	 14002300/- .83. 1400/- - 02 :01 -. , - 	03 	Both 12 months 22 	i1's. 	

'• upper age limit of 35 years whichever is 
& Mettall urgical MaO. 	 - 	 - , .. - 	 (1) Upper ae limit in case of widows, divorcer 
Tr. Deputy Shop 	- 2000-3200/. Ra. 2000/ 01 .01 UI - 	 03 Both 1 months 20 to 30 Ynu. 	 thjr husband but not remarried shtJl h 
Suptd, (Workshop) 	 (t) Upto max iiruu m age of46 years for rcpat 

27 Appr.Moohanicn 	1400.2300/. fls. 1320,'. 05 02 01 02 	, (1) 	11tl. 24 nonlle, IH to 211 Via. 	- 	. 	- to India nm or after 1st June 13 and 1. 
25. Ap'. ClilcITrait 	2000.3200/- its. 2000.. 1)2 UI --. 	. 	 03 	lot) 	t 2 ,r,:,It,' 	:c, rn 	

,,j, ',' 	Pal:itt:ui (Now Bangl::deth) on or after I 
3. hOtY TO  

2t.. Itindi An-tt. GrIt 	14'Y3-2300/. 	.-.. 	 . .-. 01 	 ' 	2 3  y,,, 	3.1 I2t'.(datCs n.aald r.npiy in theft CVIII handy 
i.celtr IA N I ?;m , t: 	LnutLr _ 'r_.ty; .i", lj'. ,, - * 	p..,i. '. ' , 	 no,.,. 	i r,, ''iv... 	, ' 	 ti'fl (fln, in i' irti') nfl O"(t ennui ., ntnin s.'h 
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. RA1LWAY RECRUiTMENT 
I30ARD : (]UWAHATL 

NO.RRB/G/41100 
L 	. 	• Date : 05.9.96.' 

-. N(.YIICE 
Sub: Cancellation of Recruit 
ment .panel.s of st enographer 
(English) In 8cale.R3. 1200-
2040/- under CategorY No.701 
Employment Notice No. 1/96 
dl 26.4.95 and Craft Teacher 

(Bengali Medium) in scale 
Rs. 1400-2500/ under Cat 
No. 6 of Einpioyllleflt Notice 
No.3/N dl 19.12.94. 

Railway Board vide (heIr 
letteri No. 961E/(RR13)125112 
dtd. 7.8.90 and 96/E (Ri-il))! 
26/13 dl - 21.8.96 have 
ca.ceIied the Recruitment 
panels - of Stenographer 

(EngiLih) and Craft Teacher 

(BM) mentioned on the above 
aubJect due to various Irregu-

laritie5. Hence the Recruitment 

panels of stenographer 
(English) and Craft Teacher 
(BM) stand cancelled. 

(B. Kalita), 
Chairman 

Railway Recruitifleilt Board, 
• 	Gunhatl. 

. 	
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N THE CENTRAL AD1i:INI3TRATIvE TRIBUNAL 

GUVJAHATI BENCH 

Title of the case 	: 	O.A.No. 	of 1996 

Sh.ri Debasish Choudhury ...Applicant. 

-Versus,. 

Union of India & Ors. ...Respondents. 

An ; pplication under section 19 of the Ad mini strati ve 
Triburul 's Act , 1985. 

• 	
IND EX 

S]J.No, 	 Description , of enclosures Page No. 

1. 	 Application 	 . 	 1 to 8 

20 	 Verification 	 9 

.3. 	 AnZl exur e A • I 
Anexure A.1.1 	_-- ,' 

Annexure A.II  Annexure A.III 	-.---------- 	
• 

An±i.exure A.IV 
Annexure A.V  

9 0 	 Annexure A.VI 
10, 	 Arneure A,VII 	 I 

11. 	 nnexure A.VIII 

For the use in Tribuiia1 T s office:- 

	

 

Dateol' filing 	 -; 

Registration No.601JLL&C 
igiiture 

	

/ 	egistrar 

/ 



A) 
0. 

1 	ABTICULABS OF THE APPLICANT 

Shri Debtsish Choudhury ;  
Son of Shri RanjitKr. Choudhury, 
402/B Rly New Colony, 
Katihar. 

2. 	PAETICULARS OF THE BESPONDENTS 

Union of India representated by 
the Secretary to the Govt. of India, 
MInistry of Railways, 
New Delhi, 

Gener1 1.iRnager (P), 
N.F.R.ilviay, i4aligaon, 
Guwahat i-il. 

30 Chàirrnazl, 
RaIlway Recruitment Board, 
Guwah2tl- 1. 

4. Member Secretary, 
Railway Recruitment Board, 
Guwahti-1. 

• 	 3. 	PABTICULABS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS NADE :. 

This application is macic for implement&tion 

• . 	
of recommendation of the seiEcted candidates for appoint- 

ment as 'stenogrn.pher (English) in the scoJe of pay 

s.1200 - 2040 vide Employment Notice 110.1/95 Category 

• 	 No.7 (Azi.nexure A.III). 

Restraining the respondents from completing 

the process Of employment notice No.1/96 Citegor.y No.1 

(Axmnexure A.VIII). 

4. 	. JURISDICTION : 

The applicant declare that the. subject matter 

against which the applic ant want redréssal is within the 

jurisdiction of the Tribunz1. 

C ontd. .... ..  

Z a't 
. 
V~;6k 	97i 
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• 	5. 	LIMITATION : 

The uppiict further declare that the 

application is within the ijmitation prescribed under 

Section 21 of the Adrnixiistrativ Tribunal's Act,1985. 

6. 	FACTS OFTHE 	 : 

6.1. 	That the •app1icnt is a citizen of India 

and as such he is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

6.2 	, That the applicant has passed the .i'itricul.- 

tion examination In the year 1982 and Intermediate Exam. 

In 1984 and has obtained' diploma in typiri:g and sEenogr.phy. 

Tie testiionils are enclosed in this application and 

marked as Ani.exure A.I, A.I.I. and A-Il. 

• 	6.3 	'That the respondent No.3 made an advQrtisement 

for testing candidates for stenographer in the scale of 

pay. Rs.1200 - 2040' through Advertisement 1o.1/95(Prnexure 

A.III) where it was alearly written under clause 12 

• 

	

	of general istructions that the no. of post of stenogra- 

pher may be increased or decreased.. 

6.4 	That the o.1icant in response to the 

rdvertlserflent mrde by. the Respondents on' 26.4.95 as 

appeared in The Assam Tribune had applied for the post 

of stenographer. The said advertisement runs as Employment 

}Totice No.1/95 Category No.7. 

A copy of the said advertisement is annexed 

herewIth and marked as Annexure A.III. 

Contd..... 

•1 



	

6.5 	That the applicant made application for 

appointment as stenographer at the scale of pay 

Rs.1200 - 2040 giving tall particulars such as academic 
I 

qualification, age proof certificate, Diploma Certificate 

in typing and stenography.  

	

6..6 	That the respondents being satisfid with 

the requirements of the candid.ture for the post of 

stenographer as noted above áalled for written test 

fixing the date as 27.8.95. 

A copy of the cal] letter is annexed 

herewith and marked as AnnexUreA.IV. 

* 	 6.7 	That as per the call letter the applicant 

appeared in the written test, did excellent in the 

examinatiofl and became successful in the test and 

accordingly the applicant was called for speed. test both 

in typing and stenography and this .w,s held on 4/5.11.95. 

.A copy of the call, letter is annexed 

- 	 herewith and marked as Annexure A.V. 

	

6.8 	That in the speed test the humble applicant 

did excellent and accordingly he was declared successful 

and thereafter the applicant wrs called for a viva-voce 

test and in this test held on 8.11.95 he also became 

successful and was selected by the respondent No.3 and 

recommended the name of the applicant to Respondent. No.2 

for appointment. In view of increase in vcncy, the 

Respondent...... 

4fy)l4C 
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Respondent rightly and validly recommepded the name of 

the Applicrnt alongwith 15 others for appointment. 

A copy of the said recommendation containing 

the name of the ipplicant al ongwith others 

- 	is annexed herewith and marked as Annexure A.I. 

6.9 	That the written test, speed test and 

viva-voce test were conducted by the Railway Recruitment 

Board haeded by the Chairman, which is an autonomous 

body like any other RailTay Recruitment Board in the 

cou*try. Moreover, one reppensible officer was d eputed 

to the selection board on beh1f of the Respondent No.1&2. 

6.10 	That th applicant beg to state that as 

* . per advertisement dated 26.4.95 7  once the candidate is 

selected after going , through all the stages/tests Viz 

written test speed test and viva-voce test and when the 

• . name was recommended for apointrnent as stenographer, 

the respondents i.e. Respondent No.2 is duty bound to 

appoint, the applicant in the existing vacancy of the 

stenographer. .' 

6.11 	. That the applicant beg to stcte that though 

final list of 16 candIdates including the name of the 

applicant i.e. Annexure A.VI was xeäommended on 9.11.95 

to the Respondent No.2 for appointment, the Respondent 1o.2 
did take no action on it and the applicant was at a loss 

of having not received the appointment -letter. Even the 

resentment/inactIon of Respondent No.2 was echoed and 
re-echoed in the news paper. Copy enclosed. 

Contd...... 

0 
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6.12 	That the applicant made representaticn to 

the Respondent No.2 dated 10-6-96 requesting him to make 

appointment of the app1icnt. 

A copy of the representation is annexed 

nd nnjrked as Axmexure A.II 

6.13 	That while the applicant was ahxiously waiting 

fr the appointtiient letter. he was surprised to see th% 

• 	rtdvertisement Notice No.1/96 dated 20.5.96 where the 

respondents antód to test 8 candidates. This advertisement 

appeared in local news papers including •notie board and 

runs as category No.1. Raving 'seen the advertisement, the 

anxiety of the applicant was multiplied and again he 

approc.ched the respondents and no response at all was there 

from the respondents. The applicant believes that some 

foul play mr take place in view of the advertisement 

No.1/96 dated 20.5.96. 

A copy.of the advertiseent Notice No.1/96 

is annexed herewjth and marked as Annexure-Vill. 

In this connection, the applict beg to state that 

alongwith him there are 15 other candidates also duly 

recommended for appointment to the post of stenographer 

and while none of the recommended candidates is appointed, 

• publication of another advertisement is creating suspicion. 

In this connection, the app1ic,nt further beg to state 

th. rt there was another Empioyment NotIce No.2/95 Category 

No.1 where 21 candidates were recommended. for appointment 
- 	

- 	of 
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of office cierk'ifl the scale of pay R.950.- 1500 and 

1 of them were appointed though they were appeared 

subs eqüext to the appi ic ant. 

	

6.14 	That the applicant beg to state that the 

selection of the applicant in valid only upto one year 

as per existing rule ofth&respondents. 

	

7. 	GR0UND: 

	

7.1 	For that in view of the selection tis per 

Annexure A-VI, the applicant was sure that he would be 

appointed soon under the respondents and as such he 

did not make any attempt for oppointment in any other 

department. . . 

	

7.2 	For that injustice will be done to him if 
letter 

immediate appointment/is not Issued. Moreover, alongwith 

the applicant, the whole family will suffer very adversely. 

I 

7.3 . 	For tht the advertisement 1To.1/96 as referred 

in Annexure A.VIII is i1l-conceived,confus.ing,confljctjng, 

contradictory,inhrrnoneous and acting upon it will be 

illge.l and uncalled f or and the applicant .  firmly 1e1ieve. 

that this Hon'ble Tribunal will direct the respndent 

No..2to implement the recDthendation of Respondent No.3&4 

(Anneure A-VI) and in the event of nOn-ssüing such 

direction, the applicnt will be deprived of the right 

of appointment conferred upon him after the selectionc 

Contd..,..... 

44 
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RELIEFS SOUGHT FOR : 

In viewof the £cts and circumstnes of 

the case the aoplicnt prays for the following reliefs:- 

Tht the applicant may be pointed with 

immedi.te effect with a direction to give him the seniority 

from the d.te of recommendation for appointment i.e. 

dated 9.11.95. 

ii. 	The respondents may be directed not to 

implement the advertisement No.a/nnexure A.VIII) 

till the applicant is appointed. 

Any other relief/reiiefss this Hon'ble 

Tribunrj considers fit and proper. 

II\1TEEIM RELIEF. PRAY1D FOR : 

1. 	 That during pendency of the diposal of 

the .tpplication, direction may be issued to the Respon 

dents to appoint the applic&nt with imediae effect. 

ii. 	The iespondents may be directed not to 

appoint àtenographer agtinst advertisement No.1/96 till 

the applicant is appointed. 

10 • WHETHER ANY OTHER APPL ICATION/PETIT ION FILED 
BEFORE ANY OTHER COURT/TRIBUNAL : 

The applicant beg to st•.te that he has not 

filed any other case application before any Court/Tribunal. 

q4fv4 
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11.'RE1,11IDIES 	A$TED. :. 

The applic.aini beg .tQ: state that he has 

exhausted all the reaedies and there is no other alter-

ntive but to approach this Hon'le Tribunal for justice. 

12 	PARTICULARS _ OF:THE POSTAL ORDMI: 

Postal Order No. ' 

Date 

Issuedby:çf 

Payable at : 

An Index with prtIculars of enclosures is enclosed. 

PARTICULARS bP.DOCUMETNTS  
• 	• 	

• As prIidx. 	• 

V 

Verification......1 



1' 

LLPT.1 0' 

I, Shriflebasish Choudhu.ry, son of Shri Ranjit 

Kumar Choudhury, aged about 28 years, by cte Kayasthp. 

b3rreiigion Hindu, resident.of Bly,. 	No.402/B, 

Rly New Colony, Katihar do hereby soleranly pffirrn and 

verify that the statements 'made in paragraph 1 to'6 

and 8 to 14 are true to my knowledge and thos made. in 

.paragrah 7 of the0.A. aretrue to my 1egal ndviee 

and I have not suppressed any rnateri1 faáts.. 

AND I sign this Verification on this 	day 

of 	,1996 at Guwahati. 
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rriThir fqiqT 	T' t  

PANJITKUARCHOWDHURY / 	, f7lr 	 fuRT 
03 jANUARY,1968 	- 	 ACARSH HIGH SCHOOL 	 -A7/F1 117 RS.S. ANUALXAMI1ATIC1982 
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82-  269930 
BIHAR SCHOOL EXAMINATION BOARD, PATNA. 

SECONDARY SCHOOL EXAMINATiON 

FOLLOWING ARE THE DETAILED MARKS OBTAINED BY 

ROLj 	

I coIn ROLL 
o 1 	 NAME OP THE CANOIDATE EXAMINATION - 

A3C5 CCliI DECAI-GHDHLRY ANNUAL 1982 

SCHOOL NAME. 	 ADRF 	HIGH 	SCFCCL 	)<THI.IR GRADE IN GROUP C. 	E 

0 	I 	0 	U 	P - A 

SUBJECT 
ElFIN  P 	E 	S 	U 	L 	I 

III 	I 	1-I N I1-2 

SUBJECT 1PAPEPIPAPER I TL OTA 
150 SUBJECT ii 

IPAPER'APE I 
112 

PAPERIPAPER 

p 

TOTAL 
) 

1  2 I 46 PART PART  IIaiI PAR T 

2  1  

___________  

e 7 26 63 LH 5 
1 11 f 

r ee SCC.SC 45 F NC OIVN 

0 	P 	0 	U 	P - B 

ENGLISH MATHEMATICS SOCIALSCIENCE j 	NATURALSCIENCE OPTIONAL 

PAPER PAPER TOTAL  
PAPER PAPER TOTAL 

150 HCV GEO 
TOTAL 

150 PHY CH BIQ 
TOTAL 

150 	SUBJECT 
PAPER PAPER 

TOTAL 
150 

I 2 I 45 45 i 2 46 

46 45 Si 34 7 61 27 7 5'i L5 5 3C ?C 	1  EC 33 39 72. 

A 
TT ;3111"Ils 1743r 

9t0 
	 SECRETARY 

Aft • . Comi. MHIloger 

N 	I 	I.. 

- 
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CERTIF1ED iat C 	 - 	 - 

co, 
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Ja 	1 ,  
fl W 	

1ëied lize 
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jj 	this 

course 	
-Jns1ift1e.

. Pit 

i'/&aVe eXafli?ied fIlm! r and f0d that his! 	speed 
I Alt 

_8o 	
•- --•- -- -- 

:I'or(Is per ,ni,z:Lte. I Ala 
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'IT. 	
Fit-ia! CertIfIcRt 
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CTIFIED  

son/I 6ter of /X 	 JLas completed 1e 
/1 

course of L 	 QJ 2-J-ftL - O r- 	 jI I 	s 	iilS!iIUI'. 	1,7 
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#ave e.v,ze[I ii/h-ei i,i/ fuu/ ifiat /:c /frrr speed liz1t9 " / 
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- 	

(lU(ttI()ltOfNCLR1 (iu) Cornp tencc to te li 
tbl'Ogh Assnflese Mcdiurn. AGE ;.20 to 40 years. 

-------- 	
-.. 	cATEGORY NO. 5 .:. ASSTf. TEACFIER GRAI)F 

	

RAILV'AY NOTICE 	. 	 —((MMJ:1Cr \VI'fH SPECiAL I'APER BANKING) in scale 
.. . 	 . 

-:------ 	 - 	 I •' 	

: U.s. 1G40-2P0()/. for Assainesc Medium Railway }Iiglter ; ; , c , R!LWAY RECRUITMENT BOARD : 	 Sondary School. Temporary but likely to be fla(lC 

	

. . 	 . 	
per!llauent. NO O. POST : I (SC). QU1FlCATION :(i)lJnd 

	

GUWAMAT! 	 t• 1 	Class Masters Decree in Coiiiinerce with special paper 
.- 	. 	 ... 	 . 	 tlanking. (ii) Univershy Degree! Diploma in Education! 

lcaching ,  or integrated IWO years Post Graduate course of 
'A R Gu'1A1 -fATI 	 Stition Road, Guwahatl .781001 	

legioial Colleges ofEducatjon ofNCERT. (iii) Competence to 

	

Date : 26/4,95 	- . 	 teach through Assaniese Medium. AGE : 20 to 40 years. 
S 

 EMPLOYMENINOTICE NO. 1/9. 	. \ 	 . 	. . , 	
CA']ECORYNO.G:DEMONSTRATOR(PURESCIENCE)in 

	

DATE OF PUBL1CA1lON : 03., 95 	. . 	 scale ls. 1400.2600/- for English/Bengali Medium RaUway 
.. 	 CLOSING DATE : 96,'95 . 	 • . . . 	School. Temporary but. likely to be made permanent. NO OF 

	

: 	
. 	 . 	 . 	. 	 .. 	.POST  : 2 iI.tJH 1 -SC). QUALIFICATION : (i) hod Class A})plICil(i()flS ai C Ifl\1FC(1 In P:vscrled pJ)lIcdtIon lorm 	• 	

Bachelors Degree with Physics Chemistryand one subject out 
(iI)Ilinabl' 	he imporlani Railway Si attons r in a 	

of lk)(afly/ Zuologt. 45 marks can be considered equivalent. ;)r)f<uma CI1(luSC(l hcrewitli(to be neatly typed) n a standarc 	
: I lud Class vhcre there is no demarcation of cl ass in size. thick l)tP(t, Only (IOC stde) for the. following tempor ary 	

w 

laclielors %Degrec. (ii) University Dcgce/ Diploma in 
3)(ISIS 

lik('ly (0 be permanent no ihe _ortlast..F int1ei 	. 	 , 	

lc1LlcatiL1/ Teaching or 4 years integrated Degree course in 
Railway. Applications complete in all r(spec't.s along with . 	 • 	

gioial colleges of Education ofNCER'l'. (iii) Competence to ( iciir'i vticlnsuiesshould hesent to the Assistant_Secretii'. 	
teach through English and Bengali Medium. AGE : 20 to 40 Railway Recruitment i3oard, 	 . 	 .' years. 	 . i .. 

so as to reach the Bord S 	
1 ()R\NQ7STLNoGRAllIl'R (LNG! b}1) iiscal ornc C on 01 helm I  7.30  hr s of 0 /9 I he apphcations can 	

NO OF POST 10 (UR 5SC 2 ST 2 OC 1) also be droijxd  in the Apphcon Box kept in the RRB 	
UkLlHCA1ON Matriculite SPFED 8OWPM &4OwpM ')fflce belote 1730 hr' Of9.6.O. rMPLOMENfNOTlCE NO. 	 •, 	 . . 	 . 

HindiStenogra 	
WfltgreSpecWelyKnowiedge of 

YJNVELQPES POSlT!VELY 	
: 	 . DEPARTMENT : MEDICAL :  [)LPARTMEN 1' : MANAGING P. BRANCH . . . 	 . 

CATFGOflY NO I 	ASSTF TFACHER GIADE -I : 	 CATEGOU NO, 8:STAFF NUR m SE scale Rs. 1400.2600/- 
' 

(BOTANY) in scale Es 1640-2900!. for English! Bengali 	 NO. OF POST 14 (UR8, S12, 0BC4). QUALIFiCATION : The, 
Medium Railway School. Temporary but likely to be made 	 candidates must have passed Matriculauon or Its equivalent 
permanent. No.OF POST : 1 (UR). QUALIFICATION: JInd 	 ;exanllnatton and possess a certificate as Registered Nurse and 
class Master's Degree in' Botany. (ii) thiiversity Degree!. 	 Midwife having passed the three years course in (jeneral 
Diploma in Education! Teaching or integratd twoyears post 	. Nursing and six months course in Midwifery from a School of 

gridutte course of Regional Colleges of Education of NCERT. 	 Nursing or other Institution recognised by the Indian Nursing 
(iii5 Competence to teach through EngIis and Bengali 	... 	 Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
Medium. AGE: 20 to 40 years. 	 . 	 . 	 .will be given two advance increments on the merit of each 

candidate under the sanction of competent authority. On 
CATEGORY NO. 2 	ASSF. TEACHER, GRADE. I 	

. selection, their names. must be borne in the Indian State (PHYSI(S) in scale  Rs. 1640.2900/- for English! Bengali 	
. 

Mediuni Raliway Higher Secondary School. Temporary but 	 Assarnese or Bengali. AGE : Between 20 to 35 years with 5 likely to he made permanent.. NO OF POST :' I (t) 	
years relaxation for SCIST candidates. Both Male! Female ~ 

	

UAL!FICATION : (I) H Class Masters Degree in Physics. () 	candidates can apply. 
!niversity Degree/ Diploma in Education! Teaching, or 

 

	

r 	e'irc pc 	Crc' ,  ae 	rse of °e5-, 1rai
u  in ..pper tgt. nuts for alt Coheges of Education of NCERT. (iii) Competence to teach 	j through English and Bengali Medium. AGE: 20 to 40 Years.  

CATEGORY NO. 3 : ASSTF. TEACHER GRADE-lI 	
years besides the age relaxation given In pa..-a2. This
reIaxationisappiicabIefor2yerswjtheffect5794 (SCIENCE) in scale Es 1400-2600!- for Assamese Medium 	

(ii) The Candidates must have acquired the essential Railway School. Temporary but likely to be made permanent. 	
qualifications as laid down 'at the time of submission of NO OF POST : 1 (UR). QUALIFICATION : (i) lInd class 	
application. Candidates who have yet to appear at the Bachelors Deg'ree with one of the following group of subject. 	
examination andwhoseresujtsarewjthjield ornotdeclared 45' marks can be considered equivalent to rind Class where 	
are not e ligii,le to apply. 

 there is no demarcation (if class  in Bachelor's Degree. 	
. 	 GENERAL INSTRUCTION. Physics, Chemistry and one subject out of Maths.! Botany! 

' ABBREVIATION USED : SC - Schedule, Cast; ST 1 . 1 	- Zoolo. Or (ii) Botany, Zoolo 	and one subject out of 	
. 	 Seht'duled Tribe, '(JR - Un-Reserved, cEC - Other Ph%sics/ Chemistry. (2) Lniersay D te/ Qiploma UI 	

Backward Clacs !PO lndi'in Postal Order ,  LXSM Rducatioii/ Teaching or 4 years integrated Degree course in 	
F'x'ServiCeInan PH-Physically handicaped. Regional Colleges of Education of NCERT (3) Competence 	

i 2 	The 	b of vacancIes shown may he Increased or teach through Assamcse Medium. AGE :2010 40 years. 	 numer 	
- CATEGORY NO. 4 : AST. TEACHER,. GRADE-I 	 l. 	sC/17015(;can(ii(Jattscafl applyagainstUR posts but (COMMERCE WITH SPECIAL PAPER BOO1(-KEEPING & 	

they will have to 'compete with '(JR candidates. ACCOUNTANCY) in scale Es 1640-2900!. for Assamese 	
SCi.'j'OBC candidates need apply strictly against Medium Railway Higher Secondary School. Temporary bit 	 their respective vacancies only. 

lkely to he made permanent NO. OF POST : I (SI). 	2. 	AGE LIMITS.. 
Qi.'ALIF'ICA'I'idN : lIed Class Masters Degree in commerce 	I2.1' 	The age will be rckoned as on 1.5.95. The upper age 
with special paper Book-ICeepiac and Accountancy. (ii) 	f 	 limit is relaxahie as under 

5.. 

5. 

S. 
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Si 
RJZ.1Lv4AY RtZRUITALEYT  

(Under C- ex-tificaU of Posting ) 
$ 

C4.LL LTT/,rjzT CiRD FOR TIIE tRITTJN 
iniu, CiJTEMRY NO. 	4 &4PWLNT i TI? ''! NOTlC  E N0 . 	jJ gi-5— 

• 

Jt 
Shri/, •.; 

A)UR ROLL NO. is 
____________ 

This is your Call lettr/jt Card for 

• 	
• 

the' 	- 

writtET,  exnjnation for the post of 	-'LVA th scaLe s._Loo 	2-  ej it 0  tmde.r Znployment Notice 
Catory N, 	7- 

No, 	1(t 
on the N.F.Railway 

. 
OWRITT 	&* 0 L14 GLYEN Zs 

Dy 	 TIME 
to -  17C, 

VNU 

G(-/•f-3 
Jns rrusfj,e noted fgr  stLICI 

J')u will not ke aämitted to this written examinaLim withoL  
letter/AdMit Card and does not itself rner 	-'Z 	seletjc 	- 

give any 

1. 	Lur 
 

candidature has been accepted provisionallyan and i SLjc4. rj rherk and fulfilment of all cX)nditiOns laid don 3J d 	lorLent Notice a 

LOU IYJWOT FULL,fljL THE CONDITiuN 	3 LIi) )QN IN TH 
1'4i)YM,HT OT1CJ, ?Li 	LGNth 	'11 LLj C.èLL LTTA4VL)L'J_LT i'Iet' 

Ii tjj 

1y -he 	ressftl candidates in the written eina' 
for th yjV\?JCe test 

:i 

dJ 	
jre to defray your own travelling expence(for LV 

?Parting the Chairman/RpB/G and other fficis Of 
-ctiy or ±ndirectiy by a candidate r a yhCdY 

questir.g undue consideration for the re  Lient will 
.uidate liable for disqualificatic . 

-Yhe andidates and the persons enga1 ifl 'I)du1't1ng 
WL1. be  iulowd into thenzt.i. 

H-pline ard si1ce must be mainta.in.;3 in the exarninu-
ippropri.ate action wilJ. be  takm i n ca.e of LJ3 	

'rtj Ur.falr means in the exjii.ination 	etc. 
" ST 	DIDiT&5 ONLYg ON PRODlEoN 02'  

's--' FREE BY RLY. 
 

TI STN. & i3,ecK.THI5 	$S i; V 	f I't 

-Y  -  d 	:lNo• .NG)lL4/iC/122 dtL..  

I f 

for 5JN 
rA 
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ttio 
1.5~  RJ 	 GUWahat*1 UJ/G/41/9 	

Dtt13/W/95 
Thpyot 	U 	 ter 	 AT fO/r .14 

Xp 	• 

our kofl ?uuber Is [77. 
You will not be 

ncjL&itted for thc, Secd Test & V±'Vo 	Test wltho. Ut this Cfihl 'Lott,c:/ujjt 
 Cnr, Phi9 CII1I I dIt Crird however does not. it1 givo Afl enit lercflt for 8Cicti 

lUCiUj 1 	
T 4EL8C,,rjQN FOPS TIlEO4 P 01 J 11. TiNQ Gnfl 

•SCiL. P.,. i2PQ2O.4(,CTjy 1Z). 7,UNLi 	•QLO1, 1/95 o rfl 	 FRONTIER FiLLv - 

;;•. 4 
• 	 i. 	With re!errzice t you : pll10 for the post a,4t1oflCd • 

• 	 ttbovc, in 	 L 	 Notj 	C1td above, you ore 	'I hereby OdVi&d to attend th 	of Chio..perøonne]. Officer, 
4.11,95 at 9,30 hia. for 4pead 

•.• 

•• 	:•-;• 	 • 	 . 	 • 

2.' 	
• Tho' Viñ.Vb 	et of th e uccuj  Candidates of Speed l'e8t.w11i-.b b1d n 8

.i1;95 t Zi1wy ec-uitmcnt BQe U,Cwahaj4, 3t0tjo Jo• ( 	
P(&.W: 	j•• , 

	

4JL.ThG 	
1Ot.iOJ •i1 	• I 

• 	 QLZI Ot, thl Otti 
 

PWV9 
1ify 1 	

Ø 	p 	nut shou3. npp ear for the   
re 	 presence 	 ft 

qui 	for QX 	Lfr 	4 3' 	 oozne so k"carec 3.'. 	You bz1 	
'4jin 8heots nJoxg 

with Bujatjy 	
st(t,, 	hcrtIiAnd 

Typo) on 
th thy o ViQpiY0C 	'ut,Th• 	cict 	n150 L;d 

onto 
• 	PtOdu, U oir C.it/'r 	

t th, $iii,og VivtrVQçe 1:;os. 4.ItIo uet or 	
th 1)ats ct4e i .' 	 44 	%1I 4't 	 aM 	obontoe to! wiLt b t

ylt 

cl& 	
• You.1,ro alno c4ireted' t Orjn thO 	C1l 1ttex for 

• 	T.fle WrIt4. tCDt hOld oii 27.8.95 	••' ' 	
• 

1) P 100bIn9 	zuirna •ancLor 	 or d1recUy by a oU1t0 	 hi Sec t j 
 or an bcdy on his beli0li   rei.lj-'g   undiZo 

1  

	

for   f;ho rocjtmnt   L11   render  	cndjc'tc   11   le r  	1   U.1Cjç,j  	• 

7'b'0. 'idE 	on g1 	ntervj0 eithr 	 r gindlo you! c/ 
	I4TJ ONLY 	 • 	 • • • 	 • • 	 flTr7fl 	YQU 	pipj 	•T. '..;. 	 i' i 	 F101 

'- 	 4NI1 E&OLThj 	
. po 15 'yz 	1Y.Lds lt.No.E(G L1-4/j 	'oY 	

• 	 ,L.) 	• 	 • • 	' 	I1 <) •Yo 	: 	
Uv1se 	

. .o' 
7' 
 • 	p1n t 	out 	 iz th 	uizjj 	'or g  Soed to&t o be bejd 	•4,j,95, '(2)', :ru . &o 'iitc( O U'in attestod photdstet" cápie ot all Cri:Li:  •• 	 Mrkaet9 rjoth 	ocr 	icrtc; •1 	:i;.i th e  • 	

atth tIne of vlvavoc 
upe j t 	 e .cst 1± V01. 	A1jt l the 	e5t of 80 	rt per W.inute . 	. 	 . . 

- 	

- 

• 	 Y IU IUITNT DO1WZZGU 	TI 1LA 
r f c&7o8fjj 

all,  

• 
	/ 

j 
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Date: 9-1i-95 
NQTIC 

Sub:.. Jtcrujtment selection ror the post 
of Jr. ster ogra 1er(.Fli11) in 
scale Its. 120O...2O/O/ unuor Ernploy 
mont Notice No01j9 catogoxy No,7 
and GM/p/IILjt5 Indeit 
!t 1 U3 /2/1tectt Pt,Il datcd 7.4.95, 

Dac 0
1 IIritto Test: 279 

Jac of Sjed 	Test: 
Date Of 	 01195 

( for 6o 
for 80  Speed. Test; 

D 	 05_ 1 1-95 (  t of Viva Voc0 Test:0g..1195 
Date of panel 

The selection Bnard . he 1 the viva voce 
test on 8.11 95 for the rccrujtriieiit of Jr.St000_ grapher (ng) under Employment NOtje No.1/95 
Cat.No,7 in scale It • 1200-20'iO/. arid h 
16(UI_1O,S2,ST.20fl2) cmrlidate suitable for 
the said post and their names are reco;uende(1 to 

ri OW)Efl OF NE}tlT. 

AGA1NT U, ft, VACICY 

SN 

 
flofl No1 

CUidj(1at0 
8107014 )thjall 	Dyj 

 810786 Aj 	Chakravory 
 810799 Mrltyunjoy Gliosli 

810018 Pebasjsh (o1cdüur3, 
 810539 

Iup ak Q ak rayo rty 
6, 810777 Prap Kr. Saiicar 

 810767 Kainala Dea  810794 
Pahitra ICr; Kajcat j  810759 x. Satyana.t,aji Gos1j 

AGAINST S.C.VACCy 

 
 

820123  
820216 Krj..sii1 Das 

Sanj oy: ICr. 	I 

AGAINST S,1', VACANCI\ 
1. 
2, 

830077 
830108 

J)ijay 	cii. 	3riro 
Bl.ncy Kr. 

1. 810025 Santosir ICuinr 
81100 52 p.1 flk ajJ. 0  

Wi 
Copy t0: AS/HIW/Gf Meor Sccretai. Notj0 D-j 

"ifleJ. 	Ui iw 

;njj
r n j n 	n/1t:3 /Guy. -- 



 

  

COPY 

¼ 

To 

The Oener3. Ifanager, 	 .' 
N,F.Railway i4.1.igaon. 

ub: , Appointment to the post of 'Juiior 8tenogz'aphe 
In pay scale of s.1200.2O40/. per month. 	r 

• 	Sir, 	 • 	 : 
• 	 We humbly beg to bring to your kind notice 

that our nimaa were recommended by the Eailwq' ' 

Recruitment Board/Guwahati for appointment to the post 

of 'Junior Stenogrpber'(ErxglIsh) in scale of pay  

• 	 i.12oO204O/. p.m o  as published In 'The Assam Tribune 	•. 

dated 12012.95 and 'Employment 1ews' dated 23.12.95 etc. 

/ 

SIr, ie are eagerly waiting for a formal 

ppoIntnent letter since D000Eer'95. We shll deem Lt 

fi.t'ab1e of your kindly look into the matter and ,  

arrange to iusue the appointment letter at the earliest. 

ThankIng you, 

D&tedi 10.6.96 

Yours faithtu1ly, 

(Debasish Choudhur) 
(Selected candidates of the. 
JtIor Stenographer) • 

I 
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e 	 RLWAYNOTCE 	-. 

fJJWN-fAT1 

RAILWAY RECRUITMENT BOARD GUWAHATI 
EMPLOYMELNOTICENO._1/96 

STATION OAD, GUWAHATI-781001 
• 	DATED 20/05/96 

A)Ai0/96/96 
Applications are invited in prescribed 	obtainable from any important Railway Station 

in proforrna application given below (to be uetiy typed in using one side only in a 5tandard size 
Rick papr) for' the following temporary posts, likely to be permanent, in the Northeast Frontier 

l'uilwaYa &ppUèations complete in all respens along with required enclosurs should beseht to the 
SSISTANT SE RETARY RAILWAY RECRUITMENT BOARD STATION RQAD 7 GUWANATI- 

':i 1 1, ASSAM under certificate of posting so as to reach the Boards office on or before 17-30 hrs. 
30./0,.e applications can also be dropped In the 'Application Box" kept in the RRB Office 

•efore 17-30 hrs. of 30/06/96. 
;MPWYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 
UST CLEARLY BE \VRYITEN QN THE TOP OF THE COVERjVELOPES POSITIVELY.' 	- 

CATEGORY . . 
No 	NAME OF SCALE STIPEND VACANCIES SEX PERIOD 

TilE pO OF PAY DURING OF 
// 	• 	 ' AINII" I.!LSC. ST OBC TOTAL 

ö4' 01T02  
TRAINING 

f 	noi-apher 0108 Both '.• 
: Appr. 	unior 	ngmeer/'- 	-3200/- - P.s. 2000/- .02 	1 	1 -. 	.04 Both 1' mont a 

SiaJGr.-Il  

:1, 	Appr. Signal Inspector! 1409.2300/- P.s. 1320/- 07 	02 04 i)De 	14 	- Both 24 months 
Gr.-l1 - 1350/.  

4. 	Appr. Tele Communi- 1400-2300/-. P.s. 1320/- 07'02 02 02 	13 Both 24months 
cation Inspe6tor/Gr.-1I, 1350/  

3. 	Appr. Tele Communica- 950-1500/- P.s. 	950/- 08 	03 06 06 	23 Both 12inonths 
tiOfl Majntainer/Gr.-11j , ,•.. 	. 

6. 	T-. Asstt, Draftsman - 1200-2040/' 11.5. 1200/- 04 	01 01 01 	07 Both ' 12 months - 
(S&T)  

7. 	Ti-. Electric Foreman! 2000-32007- P.s. 2000/- 01 	01'-. - 	02 Both .12 months 
STAlDeputyShopSupdL  
A,pr. Mechanics (Elect) 1400-2300!- R. 1400/ 09 	05 01 03 	18 E3th - 2i 	. Jflths 

' 	T.AsstL Draftsman 1200-2040)- ltd. 1200/- 03 	01 01 01 	06 Both 12 mo'ths 

T - . 	 - i40 	CC,- 2s. 4i3/- --- hi - - 	0 	13at 24 mottht 2t to 
lll'r Head Draftsman 	1600-2660/- Rs. 1600/- 01 - - -' 01 	Both .12rnonthsl 20to30Yrs.. 

(Elect.). 	 •-' - 	. 1 . . - 
Tr11ic Apprentice 1400-1440/- P.s. 1400/- 	06 	02 01 	02 11 Both 24 mon.hj 
Commercial Apprentice 1400-1440/- P.s. 1400/' 	06 	02 02 	01 11 Both 24 months 
Physiotherapist 	- 1400-2300/- - - 	- 	01 - ,- - 01 Both '- 
Staff Nurse - 1400-2600/- - 	13.04 02 	07 26 Both - 
Phaimasist 	- 1350-2200/- . - 	04 Oi 01 	01 07 Both. - 

17.LabAsstt. 	- 976-1540/- - 	0l-,-01 	- 02 Both - 	- 
18. App. Mechanics 	. '- 1400-2300/- . Rs,1320/- 	04 ,02 01 . 01 08 Both 24 mon 

Elect/DSL 	• -. 	 .. . 

- 

19.Tr.DeputyShed .'. .2000-3200/' R&2Q00/ 	- 	01 1  01 :Bouul2rnonth.s 
Supdt (Elect/DSL). 	. -- -• - 	. 	- 	• 

- 20. Appr. Mecaanics 1400-2300/- Rs 1320/- - 04 - 01 02 	01 06 Both 24 months 
(DSL/Mech) 	• 	-. 

21.A'ppr.Train Examiner 

;_';. 	- 
.1320-1350/- 

' 	• 	'. 	-.-',..  
P.s. 1320/- 	06 	03 01 	02, 1.12  Both 24 months 

22. Tr. Asstt. 	- 1200-2040/-' Rs 1200/-' 01
' 	

01: ---'' 02' Both 1'2 months 
Draftsman . 	............ • " 

2.3. Draftsman (Mecl3) 	• - 1400-2300/- -- 	' P.s. 1200/- 	'02 i-- 	01 - 03 Both '24 moiths 
21.Appr.JuniorChemical.. 1320-2040/- Rs..1320/- 	02 ¶-- 	- 	01' '03 Both 12months 

& Metallurgical Asstt. - - • 	. 	-- 	' 
2,..TrlChemical 	' 1400-2300/- P.s. 14001-- 	02 	01 -"-- 03 Bothi 12montha 

& Mettallurgical Asstt. ' 	.. 	. . 
Tr. DeputyShop 	•'. 2000-3200/- Ra. 2000/ i 	01 	01 01 	- 03 Both 12 months 
Suptd. (Workshop) ' 	. - 	• 	' 	- ' 
Appr. Mechanics 1400-2300/- P.s. 1320!- 	05 	02,01 	02 ,10 Both 24 months 
'Workshop) . . 
.\ppr. Chief Train 2000-3200/- Its. 2000/- 	02 	01 - 	- 03 Both 12 months 
3xnuner - - 

L1XIdi Aestt. Gr.-ii 1400-2300/- - 	01 	-- - • 02 Both 
•-\"-' 	'aisr'j- 1- -._13l'  

Category No. 26: BE (Mechanical). 	 ' 
Category No. 27 : Diploma In Mech. Engineering. - 
Category No. 28 : Degree in Mechanical/Electriczl  
College. 
Category No. 29 : B.A. with Hindi as elective subjc 
grduate with Erglish as a subject plus a deg -ee orl 
standard of BA. (Eons) in English and a degree 
Category No. 30: Diploma in Civil or Mechanical 
qualification of Diploma in CMI Engineering becorn-
them.  

iCategory No. 31: Degree in Civil Engineering. 
Category No.32: (10+2) with science and Maths. El 
Engineering also be eligible. 	. 	 -• 

CategoryNo.33: Minimum ITI certificate in Dr"ftsi-
India, NCVT) in Civil Engg, from recognised 1nstitt 
duration. Civil Engg. Diploma holders and holders - 
institution will also he eligible. 
category No. 34: Mairic piOs 3 yrs. diploma in Cl 
recognised volleges.  
Category No. 35: Degree in Civil Engg. Departmen 4  
Category No. 36: Degree in Civil Engineering Dep( 

Ittegory No. 37: University degr preference b 
Honours & Master Degree. The candidate should 1  

25 wordsper minute in- Hil 
- prescribed educational qualification. 

Category No. 38: (i) find class Master's Degree 
- University Degree/Diploma in Education/Teach4 

course of Regional Colleges of education of N.C.E.R. 
- -medium. 	 • 	'. . 	- 

Category No.39 : (i) lind cla.-A Bachelors Degrees 
- Botany/Zoology. 46% marks can be considered 

demarcation of class in Bachelor's Degree. (ii) Univ 
OR 4 years integrated Degree course in regio 
Competence to teach throuh English and Bengali 
N.B: (i) A GENERAL - RELAXATION IN UPP 

• - 	CATEGORIES OF CANDIDATES HAVE - 
- RECAXATION GWEN IN PARA-2. THIS 

- 	WITffEFCT FROM 4/8/95. . -- 
NB. : (II) .THE CAN1DATES MUST HAVE ACQU 

LAID DOWN AT THE TIME OF SUBMI 
• - HAVE YF TO APPEAR AT THE 

Wrnrl-IELI) OR NOT DECLARED ARE 
• 1. GENERAL JNSTRJCTjON 	• 

LI MB 	S1ON 1J7. 

- SCScheduled Caste, STSched Wed Thbe, U 
I.P.O. =Indian Postal Order. - • - 	- 

-1.2 The number of vacancies shown maybe incr 
1.3 SC/ST/OBC candidates can apply against TJ 

candidates. SC/ST/OBC candidates need ai 
only. - -. 

- - 2.AGELIrnT 
2.1 Thege will be reckoned as on 01-06-96. Thee, 

By 5 years for SC/ST ca.ndidates and by,  
• (b) By 5 years for Bonafide displaced G1 
(c) By 10 years in case of physically handiczl, 

Upto the ne 40 years for "RESEEV1SIS' 
Upto the extent of service rendered by G 

- . • - 	Labours/substltutes provided that thi 

>. (continuous or broken) subject to the co 
- Administrative offices of the Railway org: 

tjve scieties and Institutes upto 5 yea 
• J" upper age limit of 35 years whichever is 

- • (f) Uppr age limit in case of widows, divorce: 
their husband but not remarried shall h 

• 6(g) Upto maximum age of 45 years for repatr. 
- to India on or after 1st June 1963 and I. - - 
	Pakistan (Now Bangladesh) on or after) 
- BO'17 TO AP?LY 

3.1 Candidates aliould apiy in their own hande 
rmn (not in nnrflon cog3 o jitjnls,ir why.. 

AGE 
A5014 

01-06-98 

18 to 25 Yts 

18 to 25 Yrs. 

18 to 25 Yrs. 

18 to25 YN. 

20to30Yrs. 

15 to 23 Yra. 
18 to 25 Yrs. 

20 to 28 Yrs. - 
20 to 28 Yrs. - 
18 to 28 Yrs. - 
20 to 35 Yrs. - 
20 to 30 'irs. 
19t628Yrs. - 
18 to 28 Yrs. - 

20 to 30 Yr& 

l8toZSYrs,- 

i8to28Yrs. 
l8to28Yrs. 

18 to 28 Yrs. 
18 to 25 Yrs. 

- 	 -i s  
22to30Y1-s i2 

20 to 30 Yr. 

18 6 28 Yrs. 

20 to 30 Yrs. 

18 to 23 Yrs. 
IR t.4 951 V,o 
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SPecIal h 	checkup 
f6r 12 studeflts 

From Our Correspondent BongaigaOn town as per Land 

BONGMGA0N 1  June 	lS-A Revenue 	Re-assessment 	Act, 

meeting 	of 	the 	I3ongaigaon 1936.PeoplcWhOWafltt0 Subt 

District Development Committee objections to theenh ancementof 

was 	held 	on 	June .10. 	The land revenue may do so within 

meting discussed 	the 	imp1c six 	weeks 	from 	the date of 

mentation 	of 	special 	health publication of riflation notifi- 

check-up proramine for pri- cation in the Assam Gazette says 

mary school sthdents 	in 	the an official press release. 

districti and 	asked 	the 	Joint Lawyers' resent!ueut : The 

Director of health Services to Bongaigaon 	Ltiwyers' Associa- 

prepare a plan to dover all the tion 	opposed 	the 	move 	to 

students o1963LP schpols in the ' transfer the cases under Railway, 

• 	,, 	, Pr?' 	U 	•iul. 	Posses- 

Audresslng the meeting the sion) 	Act, 	Motor 	Acden 

Deputy 	Commissioner, 	Aftob Claims, Workmen Coinpensaton 

Ahmed requested the heads of Act, Consumer Forum etc 	) 

-yarious 	development 	depart: Guwahati. 	A 	resolution 	was 

rnents to submit future plan of adopted 	to 	this' effect 	in 	a 

action to develop the district ' meeting of £he Association held 

with locallyavatiable resources. on June 1 under the president- 

The meeting also decided to ship of Sri Gopal Chandra Das. 

Mtilse 	the 	water 	resources The meetingexpre.ssed resent 

available in the district and the ment at the nove riade by the 
immunity polytechnic scheme Government without consider- 

I l3ongaigaon Polytechnic for ing the difficulties aiud financial 

'the 	enefltoIthyouth implications 	fort the 	litigant 

. 	d revenue 	: The State •pub1ic. 
Gowr:,nt 	I'ua.s - decided 	to Convicted for aitirder 	The 

nhance 	land - revenues 	of Session Judge, Bongaigaon, M hi 

Not-kshop on bamboo 

Sarkar convicted Abdul Rahman 
of Monakocha village under 
Manikpr Police Station to 
undergo rigorous imprisonment 
forseven years and to paya fine 
of Rs 50,000 o in default to 
undergo further rigorous tin-
pnsonrnent for two years under 
Section 447 of IPC for murdering 
Kanteswar Das of the same - 
village. 

The accused Abdul, Rahman 
attacked Kanteswar 	while 
ploughing j 	. fleW'. o, 
Rhuan 27, i i)i1 v ich a lathi. 
The injured Kanteswar died on 
his wa to the hospital. 

Sri R N Das, Public Prosecutor 
appeared for the State while Sri 
hi Mahmud, advocate defended 

13j A Staff Reportet 	I 	hi names of the rasstu g biys 
GTJWAHATI, June b0TTht IX, Monot-anjan Chetia(15) 

failure of the N F' Railway 1 Class IX, Gaiuesh Ch. Gogoi (14) Cl 
authorities to appoint any of the CIMS VII and Rxul Gogol (14) CIa 
I6,successful candidates hi the 	 .• 	— 
Iost of Stenographer even after 	 - 

• sixmonths from the dat-c of ' 

• 	announcement ' of interview 	 ' .• 
i fesuits, foruhepurpose, has been 

Missing of a 
boys creates 

Froin Our Coe 
DULLUAN June 18 The ir 

aged in between thirteen and ffte 
of Dulia.jan and at different times d 
created quite a sensation in.the oil 

Altogether nine boys, all studet 
of the locality, were reported unissi 
three were traced niud rescued by 

A large number of parents, gus 
educational lnstitutipnbs of 1) ulij 
convencd by the offleer•in-charge o 
June 1 to discuss the situati')n 0 

prevention of further occurenr' of 

• -. Th,4 	oh cc 	. •. 	r, 	.i .,1it 1 : 

any extremiat outt In true rece. 
suspected that some dniuttruiThcke 
lured these adolescent boys to carr 

The police ad ministratic a lisa 
and guardians to be alri. to keep 
their adolescent children and to p 
they g out for private tuition aftet 

The O.C. of I)ullAjan police stat 
adequate steps have been taken 
missing boys. 

' 
b' £tLLi  

crops,'preervation   I 
GU\VAEIATI, 	Juzie 	IS—The vi 

' 	
1 the 	indigenous 	people or job : 

: 	 --- 	• - 	,- 	. 
From Our Correspondent 	• 

: 
.Narayan Kalitui,MinisterolState 	opportunities in the Railways b- Central Commiu(ec meqtmg uf 

Aesam Peoçu!e's Frrnt lucid 
di 
ru 

-AZA1A, Jurte 18-i A work- for 	Revenue 	and 	Sericulture 	some vested interest circles 	,the 

According to knowledgeable recently here at Karbi l3hawan Ir 
shopontheflCCeSSitYofhamb00 - (lad). -. • 	- 	-' 

athçcud 	The Kam- 	sources, 	the Railway Recruit- ,Dlurna 
under the chairm;uistiip of St - i Ci 

- crops and its pretervation was 
rut 	the 	Horti- rup district coir.mittee of ti\C I meit 	B4ard, 	Guwahati, 	had Hotiram Terang, General Secre- 

MLA 
U-
ci. !id 	recently 

cultural'Resezrch Station, l<ahi- Assan 	Press 	Correspondents • declared ten general, twd each of try 	of 	kSDC - and 
demanded 	immediate 	w;th- at 

kuchi. 	 -: 

	

Unionstagedatwq'hourdharna 	the Scheduled Caste,,Sclieduled 

	

drcle 	Tribe and OBC category candi 	. drawalofArmyOperation hi the p 
- Participating hi jiue,workshop 

'Mok - 
on June 7 in front of the 

-Office 	of Palashari 	ip' protest " dates, eligible for 	the Ixist of State, says a press release, 	' a; 
as 	chief 	guest, 	Dr 

• 	Fluragohain, of Cauhati Univer- - against the killings of Parag Kr. 	tcnographei' through a news- The meeting attended by all 
the newly elected MLAs ofASDC 

s( 
lo 

siy,cxplained thesignificanee of Dius, 	- 	Executive 	Editor 	of 	paper notification on Decembei 
Pabitra Nara-. -12, 	Most 	of these job ' and 	representatives 	of 	other 

bamloo use 	• 	- - 	. 	. 
'hat bamboo is also lie ctste0 

Asomiya Pratidiru, 
yan Chutia, Dip'k Sargivarl -ad 	seekers were loa-1 	ouths conttt 	ts na tel 	cuto 	Jmj 

Forum 
Tr 
jh 

described as"greefl gold' and • Manik DeorL 	 But, despite there being som 	• Demand Struggling -' 
(ADSF) Mising Mimag Kebang 

'timber of tle por peopie 	- Souih 'Kamrup 	Press 	Club, 	,vàcaiicie.s against the posts, th 
IN F Hallway authorities have - (MMK) and CP1(M-L) 	Lihera- - 

at 
 cl 

• 	Dr Bipin Ithongia, Associate South Kamrup New Writers and 
Artists 	Association, 	ljakhala 	been 	allegedly 	showing 	nç tiort 	d iscussed 	the- 	Oii p- 

- PrfessoT ' ot 	Hiswanath -AWl- - 
Luutparjva Dal Azara Amauiotu 	U 	crest to ab'orb an 	of 	ttue - tuc'tl 	su u non 	of 	U c Srst' w 

'.-ri cuutarai College and 	Bent 
'nadhab Baruah, District Agru 

I. S0ngha 	and 	L'akhtn 	K"mnip ,,elic ted candtd.', 'JJegc the a itt t 	a ogi ,us'ttionji p0 	ton 
APF and also adcutd APPs 

'- 
Ct 

cultural Officer also 	attended Sasetan Parishad 	jlso sat on stand on the birttung Issues at Pt 

	

the workshop. 	- 	 • 

Dr 	Xhaiva 	explained 	the 
- oharna.- - 	 a tvertdra S'trma 

The Kamrup district cornrni- 
xn,eiora1 award 

present.  
Tie meeting described renev- 

Leclutniques 	and 	utilisatkjfl 	of ttee of AFCU later submitted a edArmyOperations in theS'ate n 
bamboo crops In 	the field of menuorardum to the coirtpctcr.L 	(;[WkhiAl'l 	 -rh m the name of solv tug t e 	iA c 
indust 	Dr Basautla F 	Chalra utr'tt denrandung adeq 	a 	in 	itt 	u 	of 	tiu' problrm 	a 	t uoL uinfortunit t 
ba 	of Asem ec t 	ti 	to 	t t ic 	'o 	lats 	Ins 	utioti o 	' fl 	lurs 	lndt) - 
University 	was 	i'h 	o'ie;t ' - ' 	 • 	 - 	' 	.: 	• 	.. 

:_'. 	- - 
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IVE TRIBUNAL BEPORE THE CENTRAL AD1YtEi 

G'UWAHATI BENCH. 

IP 

IN THE MATTER OPe 

O.A. No. 152 of 1996 

Shri D. Choudhuri 

Vs. 

\\ 

\j 

N 
- flJ 	

ç1 

S.. Applivant, 

UfliOfl Of Ifldifl & Ors.... Ropodt3. 

AND 

IN THE MATTER OP 2- 

Written Statement for and on 

behalf of the respondents. 

Tho answering respondents bog to state as fo1iow 
:- 

1 • 	 That the answering respondents have gone through 

a copy of the flPplioanbfilod by the applionrrt and have 

understood the oofltonts thoof. 

Tth t save and oxoopt the statements which are 

6POcific,llly admitted hero-inbelow, other Stotements made 

in the application are categorically denied. Purther, the 

statements which are not borne on rocord are also denied. 

That with regard to the statements made in 

paragraph 6.1 to 6.9 of the application, the answering 

Contd.. ..2 
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respondents do not othñt anything contrary to relevant 

records of the ease. 

4, 	That with regard to the stnteraontc made in 

ParagraPh 6.10 of the application, it is stnted that the 

respondent no. 2, i.e. Gcnol Managor(P), N.P. Railway, 

Guwnhoti, is not duty bound to appoint the applicant as 

recommended by the Railway Recruitment Board. More 

emponelmont does not dive indefeasible right to be appoin-

ted. In this connection, provision of Indian Railway 

Establishment Manual Vol. I (Revised Edition 1989) Para 

113 may be referred to which reads intor-oli - 

of a candidate by a Board or a Railway Adoinistratio 

is, however, no guarantee of employment on the railway 

which is subject to his qualifying in the proscribed 

iucüioal exrtan -tjn and to his being ottlorwio suitable 

for service under ovexruaont.' It was also iudo ciGar 

to the applicant tIat the selection of the candidte by 

tho Railway Reoruitient Board does not confer any right 

on the candi.otcs for the post through oneral Instruction 
No. 17 of the aploymont Notice No. 1/95, against which 

the applicant made his application for the post of Junior 

Stenographer (English) in scale I.1200-2040/-. 

5. Tht with regard to the statcment 	made in PTa- 
graph 6 9 11 	o the application, it is stated that the list 

of 16 c3ndidatos including the flame of the applicant 

was recommended on 9.11.95 to the respondent No. 2 for 

appointment. The respondent No. 2 in his turn z& while 

Oontd... .3 
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processing the case for sorutiry of the bio-dta and other 

documents etc, as required, received from the ljailway 

Recruitment Board niong with the list of 16 candidates, 

received complaints of xaalpractices and gross i1eila.tjcs 
in the selection process. Oonfidential letter from the 

Chie± Vigilance Officer, N.P. Railway, Mlignon, was received 

advising the respondent no. 2 to pond offering letter of 

appointment. The letter of the Chief Vigilance Officer, 

in fact, reads as under :- 

a number of complaints have been rocicvod 

llcging adoption of ialpraeticos in the abovo 

recruitment and the same are under investigation, 

it is requested that no aPpointment letter for the 

post of Jr. Stenographer (Englisii) should be issued 

till a clearance is given by Vi.lance," 

Thus, in view of above, respondent No. 2 refrained 

fm taking further action for issuing nPpoiniiont letters 

to the applicant. Subsequently the respondent no. 2 received 

a letter fron Railway Board, for cancelling the recruitment 

Proceedings of Jr. Stonograph (English) duo to numerous 

irregularities detOted by the Vigilance Doptt. Copy of 

the letter is annexed as 

60 	 That with regard to the statenonto nde in para- 

graph 6.12 of the applicati, the answering respondents do 

not admit anything Contrary to relevt records of tile case. 

7. Tht with regard t0 the statements aide in para- 
graph 6.13 of the application, it is stated that thi s  is 

Contd... 94 
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not relevant with the eases of 13 applicants against O.A. 

Nofl. 142/96 to 165/96, who were recommended by the Railwa y  

Recruitment Board, Guwahati, The advertisement Notice 

No. 1/96  doted 20. 5.96 was for ad.ditionil 8 posts of Steno-

grapher (English) in scale Rs. 1200-2040/-. This has gt no 

balm bearing with the panel in question. 

Another Employment Notice No . 2/95, Category No. 

1 is for the po2t of Office Clerk in scale Rs. 50-1500/-. 

This category is quite different from the Category of 

Junior Stenographer (English) in scale . 1 200-204ORs- and 

as auchi this has no relevance with the co of Junior 

Stenographer (Engligh). 

6. 	That with regard to the statements made in para- 

graph 6.14 of the application, the answeing respondents 

do not admit anything contrary to relevant records of the 

Case. 

9 • 	ma t the a swo ring respondents submit th t the 

aforesaid selection has to be cancelled in view of various 

irregulaity and maipractices in the selotio. As already 

pointed out above, mere empanelmont of a candidto does 

not givo any indefeasible fight of appointment. The 

candidates were well aware of the decision to Cancel the 
selection. The said docision has been taken in the greater 

public interest. 

Contd.. • .5 



100 	That the cinsworing respondents crave learo of th 

LIon'blo Tribunal to submit additional written statement in 

ease the same is found to be necessary in duo course. 

[!] 

11. 	That in View of the facts and ciretuzistarices 

stated above, the instant application is Anot maintainable 

and liable to be dismissed. 

/ 

LERL!.I CA PlO 

I, _Li&hHM, aged about 

ybars, by occupation Railway Service, world.ng as Deputy 

Chiof. Personnel Officer of the Northeast frontier Railway, 

do hereby soloI!lnly affirm and state that the statements 

made in Paragraps 1 and 2 are true to my knowledge, 

these Elado in paragraphs 3 to. 8 are true to my information 

being matters of records and the rests arc my trumble 

submission before this Hon'ble Tribunal. 

JEPUTY Ckii.&i 
NORPHEAST FRONTIER RAILWAY 
MALi. GAGN :: GUWAH API 
POR & ON BEHALP OP 
UNION OF 

Dy. Chief Personnel Oficer 

o jo 	, 

M. F. Rly., Guwahati-781011 

Lo 
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6- 	 ANNEX1ffl 

Railway Recruitment :Board :: Guwahr'ti, 

No. BRB/G/41/90 	 Dated 05.9.96. 

N 0 P I C E. 

Sub: Cancellation of Recruitment panels of S$cnographer 
(English) in scale R. 1200-2040/- under Ctogory 
No. 7 of ploymont Notice No. 1/95 dtd. 26.4.95 
and Graft Teacher (Bengali Mediuii) in scale 
Rs. 1400-2600/- under Cat. No. 6 of Employment Notjco 
No. 3/94 Uated 19.12.94. 

Raily Board vido their letters No. 95/E)RRB)/ 
25/13 dtd 7.8.96 and 96/E(RRB)/25/13 dtd 21 .8.96 have 
cancelled the Reonitment Panels of Senogropher (g1ish) 

and Cft Teacher () mentioned on the above subject duo 

to various irregularities. Hence, the Recruitment panels 
of Stenographer (a-iglish) and Craft Teacher (BM) stand 
cancelled. 

Sd/.. 
( B. Kalita ) 

Chairman 
R].y, Rectt, Board :: Gahati. 

Copy forwarded for information and n/action to:- 

GM(P)/MI3G, 
GM/Vigilance, MLG, 
Roctt, Section in Office. 

4, N6tico Board, 

Sa/- 
( B. Kalita ) 

Rly, Rectt. Board :: Guiahati. 

•1S 
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BEFORE THE CENTRAL AD11I NI STRJTI YE ml BUNAL 

GUIAHATI BENCH. 

MATTER 	:- 

O.A. No. 152 of i996 

D0bhjh ChOUd1jW2y 	. • .Applicrjt, 
Vs. 

Union of India & Ors. 	•.. Responde. mm 
c, :- 

dditjona1 written staterients on 

behalf of the Teapondonts. 

The respondents beg to state as follows :- 

1 • 	That the answeng respondents have already filed 

t1ir written statcElorits in the aforesaid O.A. Howov'or, 

after filing of the written statements, the applicant Prayed 

for certain auondracnt to the Original APplication which has 
0 	

since been allowed. Thoronftor, the, aljoant has filed 

consoli dated O.A. Instead of repeating the COfltOtj05 

raised in the earlier written statonont, the TespodOt5 

crave leave of this Hon'ble Tribunal to for and rely upon 

the sane at the time of hearing of the instint O.A. However, 

Contd. . .2 
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s.nce the amonckient has bech cllowod which has not been 
	"a 

incorporated inX the conol1dntod petition, the responderAt  

beg to file this additional written statement dealing with 

the amended portion. 

That the respondents have gone through the 

amended portion of the 0.. A. ad have understood the eontont 

thereof. Save and except the statements which are specifically 

admitted hereinbelow, thor statements made by the applicant 

are categorically denied. Purther, the statements which are 

not borne on icords are also denied. 

Tlint in the earlier written statement, it has 

already been stated that tho selection in question pursuont 

to which the applicant has staked his claim for appointment 

has already been cancelled in view of the various irrogu.la-

rities and n.alpractjees in the selection. The irreg,ilaritios 

found in the selection of Junior Stenographer in scale 

s. 1200-2040/- against LnPloyment Notice No. 1/95 dt 26.4.9 5 

eonduted by the Railway Recruitment Board, Guwahati, which 

has necessjtcd cancellation of the entire selection are 

as follows :- 

(a) 	In the advertisement of Jr. Stenographer, xai.iirod 

qualification was mentioned only as Mitriculate without 

indicating anything about the qualification of diploma in 

Contd.. ..3 
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shorthand and type-writing. The advertisement also did not 	, 

stipulate production of diploma certificote. AS a result,' 

matiy of the can di W tes did no t subni t the same a it hough 

they were ai1ifiod both in shortbad and type wTiting and 

had diploma certificate, however, the Railway Rccrujtrnont 

Board, Guw&.iati, rejected the candidature of many eligible 

candidates on the ground of non-submission of diploma 

certificate, thereby deserving eligible candidatos were 

deprivàd of consideration for selection. 

(b) 	Sample test checks revealed mistnkss in totalling 

in the written paper and in computation of marks which lns 

resulted in ompanolmont of candidates securing less marks 

and exclusion of candidates securing more nrks, 

(e) 	 In tile recruitment process, it has been found that 

all the three stages of testing, the knowledge and qualiy 

of the candidates have been handled by a single individual 

(Member Secretory, Railway Recruitment Boaard) instead of 

getting the works done by different qualified persons as 
wider :- 

Setting of question paper for written test. 

Selection of dictation Passage. 

Preparation of final narkshoet including marks 

for vivo-voce test only done by MS/RRB himself 

without any signature from other two mabcrs. 

This has raised doubts of malpractice by MS/RRB, 

Contd, . . . .4 
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(d) 	As per Board's ext a nt 4instruction 1 5% of marks 1 
r 

written test and viva-voce together is roqiiired to be fixed 

for vivo-voco. But in the subject selection, RRB/Guwahxiti, 

had adopted 15% of the sun total of marks for written test 

(200 marks) shorthand tcst (300 marks) as well as viva-voce 

marks (90 marks). The marks of shorthand test (300) was there-

fore irregularly included in computing the mnrk for vivo-voco 

test. This has allowed the selection authority undue f1oibility 

in the final allocation of marks of a canô.idite thoigh he 

night have seared less marks in written toot. 

(a) 	In a nunbor of -cjscs it hs been noted that marks 

once allotted in the shorthand t3xinscrjptjon shoots have been 

ovor-wttefl/dofod and now marks allotted, ostonsibly to 

favour the candidates of evaluator's choice. 

It has been noted in some cases, that though the 

shorthand dietntion scripts do not contain certainntoria1s of 

dictated passage, the typo transriptjon sheets contain the 

material of the dictated passo >e and in a better way. This 

indicates adoption of malpractice in conducting the shorthand 

test, 

On a visual checking, it has been noted that in 
certain answer scripts ktrnnzcriptidLn sheet) containing poor 

perfomance, higher marks have been alloted in comparison to 

that containing better Poornonce. 

Contd... .5 
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The above irregularities in the selection a re on14 V L. 

il1trative and not exhaustive. In any case, with the 

above irrogulñritics detected in the selection, the respondents 

were left with no other option than to canceil the entire 

scloctio. By doing so, no iiTegularity has been ooimittod 

by the respondents - rather the same has boon done in the 

larger public interest which has also brought confidence 

among the public. The i:cregu.laritics were detected upon 

on enquiry conducted by they Vi.lance Doptt. of the Railways 

and in consideration of such enquiry, the selection in 

quostion4 has been concolled.and the applicant should not 

noke any griuvance against the some. 

That with regard to the statemcnts made in paigrnph 

6.15 of the O.A., the respondents roiter0te and reaffirm 

the statements ran do 11 ore-in-above. 

That under tilo facts and circumstances stated above, 

none of the grounds urged by the applicant towards granting 

the reliefs prayed for are sustainable and accordingly, the 

applicant is not entitled to any relief as has been claimed. 

That in view of the facts and circumstaflces stated 

0bove, the O.k, is liable to be dismissed with cost. 

Contd.,.. .6 
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I, Shri 	CL 	 , aged about 2- 

yea3,s, by occupation Railway Service, worldng as Deputy 

Chief Personnel Officer of the N.P. Railway administration, 

do hereby solemnly affirm and stnto that the statements 

made in paragraph 1 and 2 are true to my know ledge, 

those made in paragraph 3 to 5 are true to fty information 

being matters of records of the case which I believe to 

bq true and the rests are my htnblo aubmiasion before 

this Hon'blo Tribua1. 

DTJTY CHIEF PSOiNEL OPFICER 
NORTHEAST PNTIM, R.ILWAY 
MALIGAON :: GtJWAHATI-11. 

R & ON BEEI!LP OF 
U1ION OP INDI A. •' 	, 	°' 

to  
• 1? .c c' 

I. 
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IN TIfl CENTRAL ADMINISTIATIV.E TRIBUNAL ( 

. 	.. 	 GmIBCH 

I 

q;))  

( 

- 

Li1? matter of 

Shri. Dehasish ChOUdhUT3T 
...Applicant. 

-Vs- 
Union of India & Ors. ...Respondents. 

- AJD- 

In the matter of : 

RejoInder 0f.the applicant against 

the written statement and Addi, 

wahitten statementfiled by the 

respondents. 

That the copies of writtenstatenient as well 

as Addl.writtefl statement filed by the respondents have 

been-serVed Upon me through my counsel nd going through 

the contents of both, I have  understood them thoroughly. 

I consider It necessary to file a rejoinder and as such 

stme Is' filed as. follows :- 

That in pra 5 of the written statement it Is 

stated that - 	. . .As a number of complaints have been 

received. aflging adoption of malpractice  in the above 

recruitment and some are under investigation, it is reques-

ted that no appointment letter for the .post of Junior 

Stenographer(English) should, he issued till clearance - 

given by Vigilance." The respodents held up the appoint- 

)nent because number of complaints haveheen received 

regarding...... 
'.1 
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reg -irding adoption of inalprctiee and entire matter was 

investigated by vigilance, whereas acting upon the vigi_ 

lce report the railway board cancelled the recruitment 

panel on various irregUl arities and not a single word 

of malpractice was spoken in the cancellation order. 

That the groulid shown in the Addl,written 

statement in pnra 3(e) that qualification of diploma 

of shorthand and type Writing was not ghovm in the 

dvertisement is not correct. 

That in par 3(e), the statement goes thus — 

"In number of cases it has been noted that rarks once 

a.11oted in the shorthand transcription sheet have been 

over-written/def'ced 	d new marks alloted,obstansibly 

to favour the candidate of evaluator's choice 1 " In this 

statement the respondents did not state that the marks 

gjven in the applicant's book was changed or over-written,. 

In this connection, it is to be stated that in response 

to the advertisement notice i.e. Arniexure III as many 

as 2120 cand1dtes applied and 1520 appeared in the 

written test, out of which 172 were tested in speed test 

and finally empaneiled candi&tes were dent for appointment. 

That it is very natural as stated in para 3(e) 

tht in a,  number of cases itt  has been noted that marks 

once olioted in the shorthand transcription sheet have 

been over-written/defaced cnd new marks allote d , cbst: -ns ibly 

to favour the candidate of evaluator's choice." In other-

words in the answer scripts of 125 candidtes who were 

de c-i re d.. 
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declared unsuccessful this over-writing act might have 

done and it never hc.ppened in the case of the applicant. 

That in reply to the statement made in pars 

3(f), the applicant beg to state that dctatipn taken. 

by one stenographer does not tally with that of another. 

It is humanly impossible to read and to type out a short-

hand script of one stenographer by another. The applicant 

rppeared in the speed test not to obtain a diploma On 

stenography, but to tyoe out correctly the dictation 

passage and as such the allegation of malpractice does 

not exist at •::ll. 
I 

That in view of the facts stated above, the 

written sttement as well '.s the Addi.written st-temnent 

filed by the respondents have totally failed to m.ke out 

the case of mlpractice &nd as such beth the documents 

,re not tenable under the iw and there is a very little 

help to this Hon'ble Tribunal for arriving at a correct 

decision and as such both the documents are without any 

merit. 

That the written sttement and the AdditionJ 

written statement speak of crudest form of arbitrariness 

vf'fected by  bias and/or actuated by nirlaf'ides. 

9, That the present rejoinder is filed bonafide 

and in the interest of justice. 

Verific:tion,....... 

I 
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VE R I F I CA Ff  0 N 

I, Shri Debasish Choudhury, son of 

Shri Ranjit Kunar Choudhury, aged 29 years, by 

caste Kayastha,  by religion Hindu, resident of 

Rly Qr. No.402/B, Riy New Colony, rvatihar 5  jo hereby 

solemnly affirm and verify that the contents in:ade in 

paragraph 1 of the rejoinder are true to my knowledge 

and those made in paragraph 4 are derived from 

information from the office of the Rly.Recruitinent 

Board, Guwa1iati and rest are humble submissions before 

this Hon 'bie TribunL. 

AND I sign this Verification on this 	dsy 

of April l  1997 at Guwabati. 

~ ,Ca 	L 
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IN TIlE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWA}IATI BINCH. 

IN THE MATTE OF  

O.A. No. 152 of 1996 

Shri D. Choudhury 
	 Applicctflt. 

Vs. 

Union of Indict & Ors. 	... 

AND 

IN THE MATTEOF - 

Reply to the rejoinder filed by 

the applicant. 

The answering rospidonts bog to state as follows :- 

That the answering respondents have gone 

through the copy of the rejoinder filed by the npplicnnt 

ctnd have wider stood the contOnt s thor oof • Save and oxcopt 

the stcttoirits which are spoclficctlly ctdmittod horo-in-'bolow, 

othor statoiints nrc in the rejoinder are categorically 

dnjOd. Further, the statements which are not borne on 

records are also denied. 

That with rogard to the sthtornorits made in 

paragraph 1 of ti o ro j ol rider, ti c an srin g ro sp ondon t S 

do not admit anything contrary to tie relevant records. 

Contd. .. 
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That with regard to the statements made in 

paragraph 2 of the rejoinder, the nsworing respondents 

bog to state that the recruitment panel has boi cancelled 

in view of various irregularities as pointed out in the 

vgilaneo report. The irregularities pertaining to the 

selection and publication of the pQnol have already boon 

hilighted in the rdditionnl writti statement. Investi-

gation was carried out on the basis of the complaints. 

Irregularities in the entire process of soloctionJm includes 

ma2.practicos also. 

That with regard to tIo statements made in 

paragraph 3 of the rejoinder, while denying the contentions 

made t1or cia, the nn swering respondonjEs beg to state that 

in the advor ti semont, submission of diploma certificate 

along with appiicattntt form was not mentioned as a conse-

quence of which many eligible candidates did not submit 

their cextificatos along with the application form. As 

already stated in the written statement, their such 

applications were rejected on the ground of non-submission 

of diploma certificate which needless to say, deprived 

r;ny eligible candidates otherwise eligible for consideration, 

In the advertisement, the qualifications stipulated was 

as unders- 

Catogory 	: 7 - tonographor (English). 

Qualification : Matriculate. 

,1 
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Spod : 80 words per minute and 40 words per 

minute in Shorthand and Typo-writing 

respectively. 

Knowledge of ilindi Stenography i s an 

additional quali fi cation and wi U be 

given preference. 

Ago 	: 18 to 30 years." 

Froi the above, it is clear that a1thou the 

quctlification 1 matrieulato' was specifically mentioned 

with required speed in Shorthand and TypO-writing, the 

advertisement did not mention anything about the submission 

of diploma certificates in respect of Shorthand and Typo-

writing. Thus, going by the adverti somont, althoui it 

was not specified to produce the diploma certificate but 

on scrutiny of tpplication forms same was made obligatory 

as a consequence of which the Ra liway Recruitment Board 

rejected many applications on the ground of non-submission 

of dip loma corti fi ete s in support of quali Li cation s in 

Shorthand and Typo-writing. Needless to say, this has 

resulted sorious mis-carriage of justice nd has caused 

prejudice to many eligible candidates who were otherwise 

eligible und or the terms of the advorti serriont . This has 

vitiated the entire soloction process. 

5. 	That with regard to the statements made in 

paragraphs 4 and 5 of the rejoinder, the answering respon-

dents bog to state that in a number of cases marks once 

r' Oflu. ... .. 
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allotted were changed, over written/defaced and now marks 

were allotted by the evaluator. This is one of the grounds 

for which entire selection was hold to be vitiated and 

accordingly, the entire selection was cancelled. As ro gards 

statements regarding nuubor of candidates applied for the 

post appeared. in the written test, speed test and viva 

voco test, the answering respondents beg to state when 

irregularities were dotocted through-Out the process of 

selection amongst the said candidates, as a policy decision, 

the entire selection was cancelled. Ad.dst the irrogulari- 

ties wore dotcetod, 	such cancellation 	of selection 
was 

the best cour so opon 	which noedloss to say, has brought 

confidence to the public in general, more particularly, 

the eligible candidates who either appeared in the scioc-

tion or cou3d not appear in the selection because of non- 

ubttsion of diploma certificates. In such a soloctlofl 

wherein such irregularities as pointed out in the additional 

written statemcnt come to light, it is immaterial as to 

whether there was any over-writing and/or addition of now 

marks in any particular answer script. The soloction 

process cannot. be  individual-i süd and will have to be taken 

as a  wholo. Among the applicants who have approached this 

Ho&blO Tribunal by filing various O.As, it has bocn found 

that there is over-writing to the marks already allotted 

by the evaluator. In somo cases totalling r. stakes were 

also detected. Montion may be made of $hri P. 3. Dris 

(Applicant in O.A. 146/96), ant. Kanala Doka (applicant 

see 
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in O.A. 145/96), 6riMrittUfliY Ghosh (applicant in O.A. 

10/96) Shri Rupak Chakraborty (applicant in 0. A. 	/96 

Shri pabitrct Kr • Kakoti (applicant in 0 • A. 151/96). Shri 

pabitra Kr • Kakoti has boon shoin to have obtained 124 

marks in the 'written o.xanination as against actual. mark 

116. This was because of nil. stake in totalling. If the 

marks of written oxaiil.nation is correctly CalcUlated (116 

marks), in that c3s0, ho got total marks of 353 instead of 

361 and would nbt havô been etiparieflod, as in that c3s0 

one Shri Sujit Chakraborty (Roll Jjo. 810556)' 'who has obtainod 

total of 360 irks would h.avo been ompnnnolAode When such 

t.stakos have boon dtctGd in a number of cases including 

over-writing in the total marks, coupled with many other 

irregularities as indicated in the additional written. 

statements, there was no option lof.t for the competent 

authority thn to cancel the entire s1ction.ThO applicants 

cannot individualisc4 their case at the cost of tho larger 

interest. 

6. 	That the msworine respondents categorically 

deny the contontlonsmade in para'aph 6 of the rejoinder. 

The appli cait has totally nisundor stood and ttL sintorprotod 

the avorments made in paragraph 3(f) of the additional' 

• written stGternt$. It is not correct that dictated passages 

taken in Shorthand cannot be r oc 	altogether by a 

• Shorthand export. 

Contd...... .6 
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• 	 70 	 That with regard to the statements iiito in 

paragraphs 7, 8 and 9 of the rejoinder, the answering 

respondents categorically deny the contentions raised there-

in and the applicant is put to the strictest proof thereof. 

It is categorically denied that the written statoints 

filed by the respondents speaks of crudest form of arbitra- 
• 	

. 	riness off oct. by biased and/or actuated by malafido. 

TIio selection inquo sti on has been cancelled with a view 

transpironcy in the method of to bring fairness and  

soi9ction. The applicant cannot claim as a. mttter of. course 

for being appointed to the ral lwa.y service. £idst the 

irregularities dotocted in the entire process of seloction, 

there was no option loft for the coretCnt authority to 

ca.ncel the entire soloction which has brought confidence 

among the general public, more particularly, amongst the 

eligible ca.ndida.tOS. 

8. 	That in view of the facts and circumstances 

stated above, tho cancellation of the selection was just 

'd proper and the llon'blo Tribunal would be reluctant 

to interfere with the sa and the 0 • t. fi led by the 

applicant is liable to be disttssed with cost. 

Verification...... . ..7 
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V E R 1 F I C A T I 0 N 

rgo I, hri 	C .• 	 ' 

about 	years, by occupation Railway Service, worldng 

as Deputy Chief personnel Officer of the Northeast Frontier 

Ral Iway , do hereby solernly affirm and state that the 

sVitoments aide in paragraphs 1 and2 are true to my ,iow-. 

lgo, those made in paragraphs 3 to.? arc true to my 

information being matters of records of the en so, and the 

rests are my humble subi. ssion before thi s Ho& blo Tribunc1. 

DLPUTY CHIEF PERSONN FL OFFICILTt 
• 	 NORTHEAST Mioniin RAILWAY 

MALIGN :: GUWAHATI 
FOR & ON IIEFI AIY OF 
UNION OF INDIA 

30  
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